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INTRODUCTION

I, the Chairman, Committee on public Accounts, having been authorised by
the Committee to present this Report, on their behalf present the Fifty Third
Report on paragraphs relating to Power, Taxes and Finance Departments contained
in the Report of the Comptroller and Auditor General of India for the year ended
3lst March 2012 (Revenue Secror).

The Report of the Comptrolter and Auditor Gen€ral of India for the year.
ended 3lst March 2012 (Revenue Sector) was laid on the Table of the House on
l9th March 2013.

The Committee considered and finalised this Report at the meeting hetd on
lst July 2019.

The Committee place on records their appreciation of the assistance rendered
to them by the Accountant General by the etamination of th€ ,{udit Repon.

Thiruvananthapuram,

lst July, 2019.
V. D. SATHEESAN,

Chairman,
Comtniuee on Public Accounts.



RBPORT

POWER, TAXES A]\TD FINANCE DEPARTMENT

TAXES AND DUTIBS ON ELECIRICITY

Tsx adminirttation

Covernment of Kerala leyies .duty and surcharge on the sale alrd
consumption of electricity under Kerala Electricity Duty Act, 1963 and Kerala
State Electricity Surcharge (Ievy and Collection) Act, 1989. The rates are as

follows;

Category Electricity Duty Surcharge

I J

Duty payable on sale of
energy by licensees

At the rate of six paise per unit on
enerliy sold at a price of more than
12 paise per unit (under Section 3)

Domestic and commercial
consumers

l0 per cent of the price indicated
in invoice (under Section 4)

Public Lighting NIL

Consumer of energy for
agriculture purposes

I0 per cent of the price indicated
in invoice (under Section 4)

Industrial consumers
taking energy at points
below ll KV

l0 per cent of the pric€ indicated
in invoice (under Section 4)

Industrial consumers
taking energy at point ll
KV and above

l0 paise per unit of energy
consumed (under Section 4)

Maximum of 5

paise per unit

Consumer gelerating
energy for their own
consumption

1.2 paise per unit of energy
generated and consumed

806t20t9.
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2 3

lnterest At a rale not exceeding 18 Per cent
(under Section 8)

At a rate not

exceeding 12

per cent (under

Section 5)

The Kerala Electricity Duty Act 1963 and Rutes made thereunder govern the

levy of duty on the sale and consumption of electrical energy in the State' Power

Department is under the control of the Secretary (Power) at the Government level

and the Chief Electrical Inspector administers the AcL

Government of Kerala have appointed niner licenSees for the sale of

el€ctricity. The cotlection of duties and surcharge is through self assessment made

by the licensees.

Trcnd of rcccipte

Actual rcceipts fmm electricity duty during the last five years (2007-08 to

20ll-12) along with the budget estimates during the same period is exhibited in

the following table and graph.

1 KSEB, Cochin Shipyad, Codfo Pon TnEi, CSEZ, KINESCO (KINFRA), Rubber Padq Thrissur
Corporation, KDHB Mrff|ar and Tkhno Park Thllvananthapuam.
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The actual receipts from el€ctricity duty was lcss than the budget estimati:

during the last five years.

Working of lltcrDal Audit Wing

The tunctioning of the Internal Audit Wing (IAW) of the Electrical

lnspectorate is monitored by the Chief Electrical Inspector. The IAW consists of
one Accounts Officer, one Administrative Assistant, one Senior Superintendent,

five Upper. Division Cler*s and lwo Lower Division Clerks. Employees dealing

with accounts and related subjects are selected for intemal audii team. No regulat

training has been imparted to thern. All the unirs are subjected !o audit once in a
year. Out of the 15 units planned for audit during 21ll-12, 13 units have bcen

audited. No separate intemal audit manual has been prepared by the Department.

It is rccommcDdcd thrt thc IAW nay bo rtrcngthoncd by impartiag
trsiring to thc pcrsonc deployod for &udit and by proparing ro lltcmsl
Audit M.rud,



Rcsults of audit

ln 20ll.12 records of l0 units relatine, to Power department were test
checked and under assessmenVshon levy of tax iitvolving I 11.54 crore wpre

detected in ll cases which fall under the following categories:

(t in crore)

2 Other lapses

i,̂ lotal 11.54 ;

The Department accepted under assessment and other deficiencies of i 4.92
lakh in one case which was pointed out during the year 20ll-12.

A few illustrative cases involving I 0.29 crore are mentioned in the

following paragraphs.

Audit obscrvatiors

Scrutiny of records of the Chief Electiical Inspeqtorate and various Electrical
Inspectorates rcvealed several cases of non-compliance of the provisions of the

Kerala Electricity Duty Act, 1963 and Kerala State Electricity Surcharge (Levy
and Collection) Act, 1989 etc. and other cases as mentioned in the succeeding
paragraphs in this chapter. These cases are illustrative and are based on a test

check carried out in audit. Such omissions on the part of the Electrical Inspectors
remain urdetected till we conduct an audit. There is need for'the Government to
impmye the internal control syst€m.

Non-lcvy of surch.rge

(Chief Electrical Insp€ctorate, Thiruvananthapuram)

was noticed (January 2012)

the Duty Remittance

furnished by

Power and Utilities
Ltd. That they sold

63,172 units of electrical

State Electricity Surcharge (Levy
Collection) Act, 1989 authorises licensees to
collect and to pay to Governemt, Electricity
Surcharge at 2.5 paise pei unit. Interest at a rate
not exceeding 12 per cent is leviable for the
delayed payment of surcharge. Under the Kerala
Elecricity Duty Act, 1963 licensees are liable to
pay duty and surcharge prescribed under the Act.
Kerala Elecricity Duty Rules provides that lhe

licensees shall submit monthlv/annual reiurns.

to various HT
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consumers durin8 20lG ll for which they did not remit the surcharge due. Though

the information was readily available with the Department, no action was taken to

realise the dues. Non-levy of surcharge works out to t 11.49 takh inctuding

interesl (upto December 20ll).

The matter was pointed out to the Department (January 2012) and the

Departm€nt stated that action would be taken to realise the same with penal

rnterest.

' The case was reported to the Govemment in March 2012; their reply has not

been received (December 2012).

No!-payBcnt of clectricity duty oa sclf coasumption of cnergy./cxccss

trrosmisrio! losg

(Chief Electrical Inspectorate, Thiruvananthapuram)

Sections 3 and 4 of the Kerala
Duty Act, 1963 the licensees under the Act are

authorised to collect the Electricity Duty from
the consumers and to pay it to the Government.
As per explanation under Section 2(a) where a

licensee to whom energy is supplied by the
KSEB for supply to others, himself consumes
any part of the energy, he shall be deemed to be
a consumer in respect of energy so consumed
and electricity duty is payable at the rate of l0
per cent of invoice price. The line loss

admissible to Thrissur Municipal Corporation is
eight per cent. As per schedule of Tariff with
effect from I December 2007, energy charges
for non domestic consumers above 500 kWh is
{8.4ryunit. As per the Act, duty collected from
the consumers shall be remitted to Govemment
before the expiry of the following month and
interest at the rate of l8 per cent per annum is
chargeable on the arrcars.

It was noticed (Jawary 2Ol2)

from the statements regarding

remittance of duty filed by

Thrissur Municipal Corporation

that it had not paid electricity

duty fiom April to Jun€ 2011,

in respect ol energy consumed

for own purposes. It was also

noticed that the assessee was

clai;ing transmission loss in

excess of permissible limit
during the year. The non-

payment of duty in this regard

works out to {11.07 lakh

including interest.
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When the mltter was Pointed out to the DePartment (January 2012)' the

Department stated that the licensee had not furnished the final accounts and no

inspection had been conducted. Action would be takbn to realise the amount at

thc time of inspection. Further rePort has not been received (December 2012).

The matter was reported to the Govemment (March 2012); their reply has

not been received (Dec€mber 2012).

Short lcvy of eloctricity duty and iatcrcst thcreon

(Chief Electrical Inspectorate, Thiruvananthapuram)

f. o", the tariff of the Kerala State Electricit) It was noticed (January

2Ol2) that Kannan

Devan Hill Plantation
Co. (P) Ltd. (KDHP)
collected electricity
duty at the rat€ of l0
paise per unit instead

of l0 per cent .of
invoice price from
eight2 non-indusrial

.HT consumers during
the period 2olGll
which resulted in short
levy of electricity duty
amounting to (6.78

lakh including interest
(up to December 2011).

and interest at the rate of 18 per cent per annum is

charseable on the arrears.

The matter was pointed oui to the Depanment (January 2012\ and the Department
stated that inspeition of accounts maintained by the assessee had not been

conducted and action would be initiated !o realise the electricity duty short levied
along with inter€st and penal interest. Further report has not been received
(Decernber 2012).

2 Edassery Eastend Hotel, EVM Hotel, Grand Pla?., KLD Boad, KTDC Tba County, Locl'.hart, MS
Hotels and Thlliar

R€gulatory Commission, supply of electrical energy at

a volpge exceeding 33 KV under normal conditions is

classified as Extra High Tension (EHT) consumer and

supply at 33 KV and 22 KV or ll KV is considered as

High Tension ([IT) consumer. As per schedule of the

Kerala Electricity Duty Act 1963, Electricity duty at l0
paise per unit is to be charged from industrial

consumcrs taking suPply of energy at ll KV and above

and in all other cases electricity duty at the rate of ten

per cent of the price of €nergy indicated in the invoice

including industrial consumeK taking supply of onergy

at points below ll KV. Government vide notification
(August 2012) clarified that electricity duty at the rate

of len per cent of the energy charges shall be collected
from the iron industrial consumers. As per the Act,
duty collected lrom the consumers shall be remitted to

Government before lhe expiry of the following month



The matter was reported to the Govemment March 2Ol2): their rgply has

not been received (Degember 2012).

Paragraph 7.1 td 7.8 contained in the report of the Comptroller and Auditor

General of India for the year ended 31" March 2012 (Revenue Receipts)

[Notes fumished by Government on the above audit paragraphs are included

as Appendix Il|

l. The Commitlee enquired about the reason for non-settlement of the issues

highlighted in the audit observation with regard to ihe Electricity Board.

Additional Chief Secretary Power Department informed that the issues between

Govemment and the Board were generally in three mattels such as amount

pending recovery, pension liability and subsidised amount lhat were being set off

against the annual amounts which were supposed to be remitted to the

Government, He added that eventhough statement of Accountant General was

given to finance department in all the Board meetings for reconciliation, it was not

done properly. He further added that huge amount was pending recovery from

Kerala Water Authority.

2. The Committee opined that there was lack of clarity about the remittance

of electricity duty and surcharge on wheth€r it was to be retained by the Board oi

paid to the Covemment and it eientually led to audit objection. The depanment

officials showed that as per certain circulars and orders the licencees needed to

remit the surcharge directly to Govemmenr and also the board had to retain the

electricit:/ duty as contribution for funding tenhinal liabilily. The Committee

suggested that in order to prevent suih issu€s in future, a permanent system should

be adopted to deteimine whether the outstanding to be retained by the Board or to

be paid to Covernment at the end of every financial year.
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3. While considering the audit observation about non-payment of electricity

duty on self consumption of energy/excess transmission loss' the witness informed

that according to lhe stay order of lhe Honourable High Court, hearing had been

conducted to waive the interest of ihe Thrissur Municipal Corporation and the file

regarding this was already submitted' The Committee demanded the department

to furnish the tatest position of the recovery process.

4. The Committee accepted the reply furnished in the audit para on shon

levy of electdcity duty and interest thereon by Kannan Devan Hill Plantation

Company (P) Ltd. and further directed ihe department to furnish the present status

of the collection of arrears.

ConclusioDs/RcaoDnendrtions

5. The Committee opines that there was lack of clarity about the remittance

of electricity duty and surcharge on whether it was to be retained by the Board or

paid to the Government and it leads to audit objection The Committee suggests

that in order to avoid such confusions in future a permanent system should be

adopted to guideline whether the amount received by KSEB as electricity duty is

to be retained by the Board for funding its terminal liability or to be paid to

Government at the end of every linancial year.

6. The Committee demands the department to furnish the latest position of

the recovery process initiated against Thrissur Municipal CorPoration towards the

defaulted duty rernithnce.

?. The Committee directs the department to fumish the Present status of the

collection of arrears of Kannan Devan Hill Plantation (P) Company Ltd. at the

earliest.



I

NON-TAX RECEIPTS

A. LOITBRIES

Corduct of Lottories in thc St8r€

Intsoductioa

The Lotteries (Regulation) Act, 1998 promulgated by the Covernment of
India on ?u July 1998 was fomed to rcgulate the system of lotteries in the States
of.India and empowered the Stales to regulate thd business of lotteries. 

_ 
Lottery as

defined in the Act, means a scheme, in whatever form and by whatever name
called, for distribution of prizes by lot or chance.

Kerala is the pioneer stale which started Government run lottery in India.
The aim of conducting lotteries rvas to enhance the State non-tax revenue and
providing a stable income source to the poor and the common. A separate
Department called " Directorale of Lotteries,, was formed in 1967 under the
administrative control of Secretary (Taxes). The functions of the Department were
computerised using a web based Lottery Information Management System (LIMS)
in the year 2008 developed by a State pSU, Ws.KELTRON.

Scope and mcthodology

The audit was conductgd during January to May 2012 for the period from,
200G07 to 20lGll at the Dir€clorate and selected units.and at the selected offices
of Commercial Taxes Department with a view to ascertain the efficiency and
efficacy of the Department in revenue collection and employment generation.
Before taking up the audit, an Entry Conference was held on 24 luIIl|laty 2012
with the Joint Secretary (Taxes and Commissioner of Cominercial Taxes wherein
the scope and methodology of audit was discussed. The Joint Secretary assured
full co-operation in the conduct of the review. An Exit Conference was cortducted
with the Additional Secretary ([axes) and Director of State.Lotteries on 25 June
2012 whercin the audit findings were discussed in detail. The reply received
(August 2012) from Department has been incorporated.

E0d2019.
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Organogtan

The organogram of the Department is given below:
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Acltrowledgcmcot

The audit acknowledges the co-operation of the State Lotteries Department,
the Commercial Taxes Department and lws Kelron in providing the necessary
information and rccords for audit.

Aurlit Pindiags

Trcnd of Rcccipt!

The Lotteries Depanment projecs the total sale proceeds of lotteries as the
total revenue collection of the Depaflment without excluding expens€s relating to
discount to agents, prize mofleys, ag€nts prizes, incentives etc. and other
administrative expenses. An arurlysis of the total and net rcvenue for the period
covered in audit revealed that despite steddy increase in total revenue collection

. during the period, lotteries failul to provide significant contribution to the State
revenue both tax as well as r|on tax r€venue.
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It would be seen from the above that the percentage of valiation between the

Budget estimates and actual was more than 15 per cent in all the years. The actual

receipts during 2010-ll were 19.71 per gent less than the budget estimates. The
huge variation indicates that the budget estimates were not realistic.

After this was pointed out, the Department intimated that the decrease in
actual receipts during the year 2OlGll was cLue to the cancellation of draws

consequent upon the High Courl orders.

SyBt m dcfcctg

The following defects werc noticed on scrutiny of the data of LIMS installed

in the Depaflment.

Noa utiliration of barcode./sccet codc svstcm

LIMS has provision for ensuring the
genuineness of the ticket beforc payment
of prizes, through " barcode (secret code)
reader" As per Rule 9 (9) of the Kerala
Paper Lotteries (Regulation) Rules 2005,
criminal proceedings shall be iniiiated
against those who produce forged tickets.

After this was point€d out, the Department admitted that in some cases

payments werc made without reading barcode, however now prize payments arc

made after reading the barcode of the tickets with computer scanner and
ascertaining its genuineness. It was also intimated that criminal proceedings were
initiated in one case. Thus non-observance of the system resulted ir,r admitting
multiple claims and disputes in distribution of the prizes.

As per the data obtained from

LIMS for the period 200&2011,

ll8 multiple claimsr were received

against 9l prize winning tickets.

In 67 cases, amounts aggregating

tr < 73,200 were paid to the

second claimant. The remaining

5l cases involving prize money of
I 67,800 were not settled and are

pending verification. It was

noticed that admitting of false

claim was due to non-reading the

barcode of the ticket to ascertain

genuineness of the ticket.

submitted by mor€ than onc pelson on a single lottery ticket.
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It is rccomaeadd tltr|t thc Dcpattu@t msJt aaslf/G that pmvbius fu
asc*taiaiag tha gcanincless of ticLats bofog pcymcat of Tttizcc am
sbialy obacrvd by the DqtatAcat

Paragraph 8.1 to 8.1.5.2 contained in the report of the Comptroller and

Auditor General of India for the yedr ended 3F March 2012 (Revenue Receipts)

[Notes furnished by Covemment on the above audit paragraph is included as

Appendix lll

8. While considering the audit observation about non-utilisation of
barcod€/Secret code system, the Committee enquircd why the department made
prize payments without reading barcode. The officer from the office of ihe
Accountant General informed that prize amount was being disrributed only after
verifying the barcode. He added that eventhough department had asserted of no
duplication after the implementation of LIMS, defects were srill persisted on a
review conducted i n ?016-17 .

9. The witness. Secretary, Taxes Depa ment informed that it was happening

in certain cases where agents were giving out prizes upto 15000 on fake tickets.

He added that actually agents were suffering losses.

l0.The Committee opined that any how, the system lost its credibility by
giving the prize amount without ascertaining the genuineness of the tickets. Illegal
lotteries were deliberately introduced inorder to defeat the credibility of State

lotteries. Therefore, the Committee suggested that department shorild be more
vigilant to deal with illegal lotteries and insisted that rhe prize amount should be

given out only after checking the genuineness of (he ticket.

ll. The witness, Secretary, Taxes ilepartment appraised that problem had

already been settled after the implementation of the softwarc. He added that
certain claimants approached the agents with fake iickets and were paid out
immediately. The agents could be aware of the delude only whcn it was produced

before depanment for checking. The Committee came to know that there was no

mechanism at the agent level to check the genuineness of dte ticket.
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12. When the Csmmittee enquired about the mechanism to read the barcode,

it was informed that software in th€ d€partment could rcad both ticket number and

secret code with the help of scanner. But the agents could only read the ticket

number and not the secret code. Presently certain s€curity features werc included

in the tickets and training was given to the agents to enable them to check the

genuineness of tickets. Th€ Committee suggested that specific direction should be

given to llre agents to give out the prize money only after reading the barcode.

13. The Committee came to know that non-observance of guidelines resulted

in admitting multiple claims and disputes in distribution of prizes. Therefore, the

Committee recommended that the department must ensure the genuineness of the

tickets before making payment and strictly adhere to the guidelines in this regard.

Conchsioos/Rccommcndttiors

l4.The Cornmittee opines that illegal lotteries were deliberately introduced

in order to defcat the credibility of state lotteries. Therefore the Committee

suggests thdt depanments should be more vigilant in dealing with illegal lotteries

and insists that the prize amount should be given out only after checking the

genuineness of the ticket.

15. The Committee points out that there was no mechanism at the agent.

level to check thc genuineness of the ticket. So the Committee recommends that

specific direction should be given to the agents to give out the prize money only
after reading the barcode.

16.As non-observance of guidelines resulted in admitting multiple claims

and disputes in distribution of prizes, the Committee rccommends that the

department must cnsure the genuineness of th€ tickets before making payment and

stricdy adhere to the guidelines in this regard.

Abgcuce of validation controk in LIMS

LIMS has provisiors to check the number of prizes offered and paid for each

scheme of lottery. The number and the amount of prizes to be paid in each draw
are fed in LIMS.
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Audir analyzed the data relating to prizes offered vis_a-vis prizes paid
. available in the LIMS during the period from August 200g to Seplemb€r Z0l0 and

found thar the Dgpartment had distribuad 30,262 pizes involving ? 25.g0 lakh in
excess of tbe number of prizes offered in 66 draws. The excess grant of the prizes
shown by the LIMS needs investigation. Besides, validation controls need to be
put in place in the system to ensure that prizes disributed match with the prizes
offered.

After this was pointed out, the Govemment stated that the maiter is being
investigated and repon would be submitted.

Softwrrc cGrtificotion

The Department had initiated the software certiFlcation for LIMS and the
first phase of certification by Standardisation Testing and euality Certification
(STQC) staned on 8 \4arch 2010. Neither work order nor payrnent was released
by the Government so far and STeC discontinued the cerrification process.

The cash accounting of the district lottery offices relies entirely on the
LIMS. Even after the lapse of four years from its implementation, the accuracy
and reliability of the software nas not lested by a competert authonty to ensurc
that all the system controls exist.

After lhe case was pointed out in audit, the Depanment skrted that steps had
been taken for software certification.

Migtate in publication of prizc y;anitg lottcry tictct
As per Rule 8 of Kerala paper Lotteries (Regutation) Rules 2005, draws of

each lottery are conducted by the Govemment under the supervision of a panel of
judges approved by the Government using tokens and manualy op€rated drums
and the results announced after verification with the list of unsokl tickers.

The second prize of Thiruvonam Bumper Lottery_2011 won by ticket
number IR-339602 was wrongly published as TH_339602. Accordingly, the
purchaser of ticket number TH-339602 made a claim and after verification the
claim was rcjected by the Department since the prize was won by ticket
No. IR-339602. The necessa4r correchons were made by the Dopartment through
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print and visual tnedia. However, taking into account the mental agony suffered

by the claimant, for non disbursal of his claim, lhe Govemm€nt accorded sanction

of { 2 lakh as special compensation vide Govemment Order dated 29 May .2012'
The Department stated that this might be due to a mistake in the computer system

and strict preventive measu€s were being taken to ensure correct uploading of

r€sults.

However, the fact remains that in addition to the mental agony suffered by

the incorrect claimant, the mistake has resulted in a compensation of

{ 2 lakh paid by the DePartment.

Rcpoatcd winning of prizcs by persoDs ftom particular rddrcssc$

The data regarding. prize winning tickets from LIMS were analysed to

ascertain the nend if any and it was noticed that out of I'162 major prizes (Above

t one lakh) amouniing to t 216.19 crore claimed during 200&09 to 2010-ll'

344 pizns (29.6 per cent) amounting to < 27.31croie were claimed by persons

residing in other States. Out of the 344 pizes' 69 prizes '(20'06 per cent)

amounting to { 3.94 crore vvere won repeatedly by persons r€siding at

30 households in Mumbai. This is a pointer to the possibility of fraudulent

practice in claiming prizes.

After the case was pointed out in audit, the Department stated that claims

submitted from Thane and Murnbai in Maharashtra were referred to Crime

Branch, Economic Offences Wing, Thiruvananthapuram. It was also stated that

the matter has becn taken up with the Government and due to stringent action, the

number of outside claims received s-eemed reduced.

It ir rccommendod that thc DePartment rnry pursuo thc cascs with the

sriinc brasch for ctrsuring ccdibility.

Non preparation of schemc wise snd draw wirc accounts of lotterics

LIMS software provides facility for finalisation of accounts of lotteries -
scheme wise and draw wise. However, it was noticed that the Department was not

preparing the accounts of lotteries scheme wise/draw wise. Thus thr€e lotteries

that suffered loss of { 1.33 crore could not be stopped immediately. Of these

lottery 'Adithya' was stopp€d after 22 draws while 'Aiswarya' and 'Amulya were

stopped after five and four draws respectively,



Audit rccomocads thst thc DcpartEctt may fiaalirc rgcoutts of lottories
schcmc wigc rnd draw wisc for thc cfficicDt coaduct of lottencr.

Lack of adequatc safogua,rds ia haodling of cuh

The daily cash collection in the DLOS ranged from t 22 lakh to
I 89.lakh on the lest checked days in the selected districts. This anount is
rcmitted into the bank account only on the next day. It ! 

^as 
stated that this amount

is kept in a cash chest and no security personnel for safeguarding the cash
overnight was provided. Facilities like counting machines or fake currcncy
detectors had not been provided in the DLOs so as io enable speedy sales, safe
and accurate handling of the money received, remitted or distributea.

After the case was pointed out in audit, the deparrmen[ stated tiat steps had
been taken for implementation of e-payment. However, no time frame has been
fixed for the same.

It is rocommondcd thsf s tim,e frlme foi o-paymoat may bc fixed and
adgqustc security mcrsuor aad lccc$rry facittics nry bc providcd till
frll fledged c-paymctt is ostrblirbcd i! the Dcpartnont,

Abraco of drt8 to 8!rc8s tbc progrcss mado i! providisg o[ploym€nt

Providing a stable income source to the poor and the common is one of the
aims of the Department. But no data was available with the department to analyse
and compare the figures periodically to ascertain the progress made in this regard.
Further, audir analysis of the prizes distributed to agents during 2010_ll tevealed
that out of 214 pizes amounting'to t g10.29 lakh, rwd agents had got
< 447.21lakh in 122 prizes. It was 55.19 per cent of the total amount indicatins.
monopoly of the ag€nts.

.After this was pointed oul, the Department stated that eventhough no
authenticated reports are available with the Department, it was assumed that the
persons who are engaged in indirect employment would be around five to ten
times the number of registered agents. It was shted that the tentative number of
rcgisterEd agents was about 40,000. Out of these, active agents were stated to be

2 lws.Manjoo tottcry atd M/s.Meenakshi Lucky Ccnn€

80u20lq
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around 20,000. The above facts indicate that the Department does not have actual

figures of registered agents and achievement of tlre objective that lottery is
providing a stable income source to the poor and the common is not being

monitored.

It is rccomnctrdcd thrt thc Dcprrtmcnt Ery. ctrsurc s dstabstrt of all thc
pereoas involved directly or hdircctly by rneting suitablc provisions in
thc softwrr! IJMS and obtaidag iaformatioa fton all pcrsons ilvolvcd.

Paragraphs 8-1.5.3 to 8.1.5.9 contained in the report of the Comptroller and

Auditor General of India for the year ended 3f' March 2012 (Revenue Receipts)

[Notes fumished by Government on the atrove audit paragraphs are included

as Appendix III

lT. When enquired about the audit obsenation about absence of validation

control in LIMS, the witness informed that considering the difficulty in entering

small prizes, prizes were entered in bulk while implementing the software in

2008. He added that audit observation was upto 2010, the year in which barcode

scanning was introduced.

lb. The Committee was surprised to note that t 25.80 lakh was lost by the

Government in 66 draws. The Committee remarked that the department was

betrayed by many fake claims through forged tickets. When enquired about the

steps taken to recover the lost amount, the witrress informed that since the cases

were bygone, it was very difficult to trace the details.

19. The Commi$ee came to know that the agents were empnwered to

distribute the pdze money upto t 5000. Eventhough identity of the agents was

available with the department, the agents had no details on the identity of the

persons who claimed prize money through them.

20. Therefore, the Committee recommended that in order to avoid multiple

claims, department should either issue bar code reader to the agents or direct all
the authorised agcnts to maintain a rcgister to write down the details of claimants

as well as o retain their Aadhar cooies.
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21. While considering the audit para about software certjficatron, an officer
from the Office of the Accountant General informed that testing of accuracy and
reliability of the software by Standardisation Testing and euility Certification
(STQC) had been discontinued half way. The Secrctary, Taxes oepartment
informed ftat they were planning to introduce a new softri'u,". The officer from
the office of the Accountant General informed that whenever the software got
modified testing needed to be done by- an accredited agency and a certilicate in
this regard should also be obtained and the whole process involved considerable
expenditure.

22. The Committee decided o recommend that in order to ensure the
accuracy and reliability of the software, and to ensure that aiif,.-.yr*rn 

"on*ot.exrst proper software testing should be done by a comp€tent authority

23. The Committee apfioved the rcport furnished by 6e department on the
paragraph 8. 1.5.5.

24. While considering the audit objection about repeated winning of prizes
by persons from panicular addresses, the Committee enquired about its present
status and the ways to find out the repeated addresses in the software. The witness
informed that repeated winning of prizes had been considerably reduced since the
amount were transferred to the account of concerned persons instead of paying
through chequey'DD as it was done previously. He added that claims ftom Bombay
based addre'sses had been ceased sirrce it was rc-examined by a committce consti[tt€d in
tte deparanent and.issued the pize amount only affer obaining [re reason, for buying
tickets ftom another state, in \a,riting.

25. While observing about Crime Branch enquiry in the audit pan, the
Committee directed the Taxes department to fumish the present status of the
Crime Branch enquiry conducted on repeat€d winning of prizes by penons fmm
particular addresses. The witness agreed to do so.

26. While considering the audit observation abour non_preparation of
scheme-wise and draw-wise accounts of lotteries, an officer from the office of the
Accountant General remarked that eventhough LIMS software provided facility
for finalisation of accounts of lotteries it could not be ascertained that whether a
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panicular draw was success or not. Thercfore, the Committee decided to
recommend that in order to conduct the lotteries efficiently and to ascertain the

profit and loss of individual draws, the department should finalise the accounts of
lotteri€s in scheme wise and draw wise.

27. When enquircd about the running lotteries, the witness replied that seven

weekly lottcries were there in addition to Bumb€r loaery. The Committe€ then

stress€d the importance of maintaining state lotteries so as to prevent the penetmtion

of other state lott€ries that were mainly of gambling nature. Then the Committee

remarked that a lendancy for addiction to lotledes could be $€en in certain sections of

the public and it would cause certain social implications. The Committee oliined that

th€ departnent could conduct a snrdy on the addiction of loneries with the help of any

research institutions.

28. When lhe Committee enquired about dre lack of ade4uate safeguards in

handling of cash, an Officer from the Office of Accountant Genenl informed that

departrnent had commelir€d e-payment facility. The Committee accepted the reply.

29. tffhile considering the audit observation about absence of dala to assess

the progress made in providing employment, the Committee enquired whether

there was any account about the number of persons who were employed in this

sector. The witness replied that persons who registered according to the software

and persons who registered in tbe welfare Board were only available with the

department. When lhe Connnitte.e enquired about the number of perbons who registered

in the welfare board, the witness replied that 54811 penons got registered upto 3l-12017

according to the data available with lhe deparfircnt.

30. An officer from the office of the Accountant General infonned that there

exists illegal and fake lotteries. fIe suggested that if all the agents were brought

under the monitoring of the department the persons who were selling lotteries

could be identified and hence fake lotteries coull be prevented to a greater extent,

31. The wimess remarked that the agents were selling lotteries dircctly and
indircctly, The departm€nt was not aware of the sub agents and other rEtailers
who were employed in this field. The CommittEe came to know that due to those
reasons exact employability in this field could not be ascertained. Therefore, the
Committf recommended that department should upkeep a data bsnk of all the
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persons involved directly or indirectly in the field of lottery selling by making
suitable provisions in LIMS software. The Committee also directed the departmeni
to take strict measures to ensure eff€ctive prcyention of countcrfeit totteries.

32. The Committee expressed its displeasurc over the fact that huge amounr
was spent for advertisement. Therefore, the Committee rccommended that the
depanment should examine the need and method of advertisement don€ for sellins
lotteries and to check whether the amount spent for advenisement could bi
reduced,

. Cosclusionr/Recommcldltiolg

33. The Committee came !o know that the agents were empowered to
distribute the prize money upto t5000. Even though identity of rhe agents was
available with the departm€nt, the agents had no details on the identity of the
persons who claimed prize money through them. Therefore the Committee
recommends that in order to avoid multiple claims, department should either issue
barcode reader to the agents or direct atl the authorised agents to maintain a
rcgister to write down the details of claimants as well as to retain thet Aadhar
copies.

34. Regarding softwarc certification, the Committee recommends that in
order to ensure the accuracy and reliability of the software and to €nsure thitt all
the syslem conhols exist, proper software testing should be done by a compet€nt
authority.

35. The Committee takes note of the repeated claims wirh dubious nature
from particular addresses outside the state and directs the d€pMment to fti,rnish
report on the present status of the Crime Branch enquiry conducted on such cases.

36. Th€ Committee opines that eventhough LIMS software is having a
provision for frnalisation of accounts of lotteries it is not possible fiom it o
asc€rtain whether an individual draw is a success or not. Therefore the Committee
recommends that in order to conduct the lotteries efficiently and to ascertain the
profit and loss of individual draws, the department should finalise the accounts of
lottefies in scheme wise and draw wise.

' 37. The Committee remarks that a tendencv for addiction to lotteries could
be seen in certain sections of the public and it would cause cenain negative social
implications. The Committee opines that the department should conduct a study
on the addiction of lotteries with the help of any research institution.

38. The Committee observes that the whereabouts of the sub agents and

otber retailers are unknown to the departnent and hence the exact employability in
this field could not be ascertained. Thercforc the committee recommends that the
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depanment should upkeep.a data bank of all the persons involved dircctly or

indirectly in the field of lottery selling by making suitable provisions in LIMS

software. The Committee also directs the depanment to take srict measures to

ensure effective prevention of counterfeit lotteries.

39. The Cornmittee exprcsses its displeasure over spending huge amount by

Lott€ry Department for advertisement purposes and recommends that the

department should examine the need and method ofadvertisement done for selling

lotteries and to check whether ihe amount sp€nt for advertisement could be

reduced 10 a cenain extent.

INTERB{IT RECEIPTS

Non-rcslisatioa of intcrcst on loadr

the orovisions of Anicle 234 of the

Kerala Financial Code Volume I Chapter IX,
before sanctioning and disbursing a loan the

sanctioning authority is required tb specify
the terms and conditions including the date

of commencement of payment of
installments, the periodicity and time within
which each loan has to be fully repaid with
interest due. Interest is to be determined on
the balance of loan outstanding till the dues

are fully paid. Any default in the payment of
interest upon a loan or in the repayment of
the principal, the authority concerned should
immediately takc steps to get the default
remedied Further, the Government in its
circulara instructed the Administrative
Deparlments 1o maintain a separate register
to closely monitor remittance of principal
loan and interest and issue demand notices to
defaulters.

Govemment sanctions interest

bearing loans to institutionsl

and individuals for various

purposes. The loans ie,

principal and interest as

prescribed are recoverable

within a stipulated period in

equal periodical installments

as per terms and conditions of
the sanction orders. In case of
default in repayment of loan

or any installment of loan or

any installment or interest due

ils per the terms and

conditions of the sanction,

penal interest is chargeable

form loanees.

3 Commcrcial and public sector undqtakings, co-opeBtivc socicties, l,ocal Miei, Industries erc.

Circular No.5d9lt/Fin. Datcd l0 August 1998.



23

Mention was made.in paragraph l0.l of the Report of the Comptroller and
Auditor General of India (Revenue Receipts) for the year ended 3l March 1997
highlighting the shon comings during rhe years t992-93 to 1995-96 regarding
recoveries of interest on loans and advances, The public accounts Committee
(PAC 2001-2004) in their 476 Report recommended that separate centralised
control mechanism should be evolved in Finance Deparfnent for the co_ordination
and effective monitoring of recovery of loans and interest and for that the Finance

. Department may issue instructions to the concemed authorities for compliance of
guidelines in this regard. To ensure compliance of instructions and monitor
recoveries in the Finance Dbpaftnent was required to scrutinise the records from
time to time. HoweVer, a separate centralised control mechanism in Finance
Department for the effective monitoring of recovery of loans and interest as
recommended by the PAC has not been implemented so far. Due to the absence
of monitoring action on the part of the Depafinenl inter€st and penal inlerest
amounting to < 17.02 crore continued to be oubtanding on 3l loans sanctioned
between 1979 and 2009 as given dctailed in Appadix fr.

Further, in respect of l0l cases, the lerms and conditions have not been fixed
. while sanctioning the loan during the period from l9g2 to 2010 which resulted in
nonJevy of intercst of t 189.56 crore including penal interest as detailed in
Appondix fr.

After this was pointed out (July 2012) the Government stared (August 2012)
that for the co-ordination and effective monitoring of Jcovery of loans sanctioned
by lhe Government, the Finance Department had issued instruction to all th€
Administrative Departments and th€ Heads of yarious Departments to initiate
urgent action to fix the terms and conditions of past cases of loans and also to take
steps for repayment of the instalments of loans and interest dues.

Paragraph 8.2 contained in the report of the Comptroller and Auditor
General of India for the year ended 31" March 2012 (Revenue Rcceipts.y

[Notes fumished by Govemment on the above audit paragraph is included as

Appendix II]
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40. While considering the audit observation about non-realisation of interest

on loans, the Committee enquired about the panicular cases mentioned in the audit

para. The witness, Joint S€crctary Finance department informed that steps wquld

be taken by the department to add interest provision in the software and remarked

that most of the administrative department did not respond eventhough they were

reminded rcgularly. He added that interest receipts from Public Undertakings

werc getting reduced year by year. When the Committee enquired about the

reason for that, the witness informed that none of ihe institutions r€paid the loan

sy$ematically and moreover, loan takcn as for working capital was utilised to

distribute salary and bonus. Some companies avail loans towards purchase of raw

materials also. After a period of time loans were written off without making

r€payment. The witness added that majority of the loaner companies werc not

functioning presentty. During the last Onam season about { 50 crorc was given to

these companies as working capital. But the amount was utilized for giving

Bonus and like issues other than productive purposes.

41. The Committee was displeased to note that earlier rccommendation of

the Committee in this regard had not been implemented so far. An officer from the

Office of the Accountant General informed that eveithough in the action taken

stat€ment of the Finance department it whs stated that details of administrative

depaitments would b€ forwarded to PAC, AG and Legislature Secretariat, none of

the departments gave the details so far

42. The Committee was ofthe opinion that if the department imPlemented a

separite centralised control mechanism, as in the eadier recommendation of the

Committee, penal interest amounting to < 17.02 crore could have been avoided.

Thereforc, the Committee reiterated its earlier recommendation that a separate

centralised control mechanism should be evolved in Finance D€partrnent for the

co-ordination and effective monitoring of rccovery of loans and interest and for

that the Finance Departm€nt may issue instructions to the concemed authorities

for compliance of guidelines in this rcgad. Strict measures should also be taken to '
obtain half yearly statements from the loanees.

43. The Corunittee directed the Finance department to take measures to

ke€p track of the repayments including interest against the loans released by

Govemment to various.institutions and the details of loans that were written off.
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CONCLUSIONS/RBCOIUIIBNDIITIONS

44. The Committec opines that if thc departuent implcmcntcd a sq)arstc
centralised control mechanism as in the earlier recommendation of the Committee
(2OOI-2O04), penal hter€st amounting to ? 12.02 croe coutd have been avoided.
The Committee reit€rates its earlier recommendation that a separate cenhalised
control mechadsm should be evolved in Finance Deparhent for the co-ordination
and effective monitoring of rccovery of loans and the int€rest thereon. The
Committee also dirccts that the Financ€ Department should issue instructions to
the conc€med authorities for compliance of guidelines in this r€gard. Stict
measurcs should atso bc taken to obtain half yearly statements from the loanecs.

45. Thc Comnittee directs the Financ€ Djrpartmcnt to take mcasu€s to kecp
track of the rcpaym€Nrts including intcr€st €ain6t the loans released by
Govemment to various institutions and the details of loans that w€re written off.

ThiruvanaDthapuam,
lst July, 2019.

V. D, SATEFTESAN,

Chairman,
Comaiace oa ktblic Arcouats.

t06/2019.
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APPENDIX-I

SIJMMARY OF MAIN CONCLUSIONS/RECOMMBNDATIONS

sl.
No.

Para

No.

Department

Concrrned

Conclusions/Recommendations

I 3 4

I 5 Power The Committee opines that lhere was lack of
clarity about the remittance of electricity duty and

surcharge on whether it was to be retained by tbe

Board or paid to the Government and it leads to

audit objection. The Committee sugg€sts that in

order to avoid such confusions in future a

permanent system should be adopted to guideline

whether the amount received by KSEB as

electricity duty is to be retained by the Board for

lfunding its terminal liability or to be paid !o

lGovemment at the en{ of every financial year.

z 6 Power The Committee demands the department to furnish

the latest position of the recovery process inidated

against Thrissur Municipal Corporation towards

the defaulted duty remittance .

7 Power The Committ€e directs the department to furnish

the present status of the collection of arrears of
Kannan Devan Hill Plantation (P) Company Ltd.

at the earliest.

4 t4 Lott€ries The Committee opines that illegal lotteries were

deliberately introduced in order to defeat the

credibility of state lotteries. Thercfore the

Committee suggests that departnents should be

more vigilant in dealing with illegal lotteries and

insists that the prize amount should be given out

only after checking the genuineness of the ticket.
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l 'J

5 l5 Lotteries The Comnicee points out that there was no
mechadsm at the agent level 0o check the
genuineness of the ticket- So the Committee
recomrnends that specific direction should be
given to tbe agents !o give out the prize money
only after reading the barcode.

6 l6 Lotteries As non-observance of guidelines resulted in
admitting multiple claims and disputes in
distribution of prizes, the Committ€e rccom.mends

that the depaftnent must ensure the genuineness of
tlle tickets before making payment ard stsictly
adherc to the guidclines in this regard.

7 33 Lotteries. The Committec came to know lhat the agents werc
empowered to distribute the prize money upto
{ 5000. Even though identity of tlrc agents waE

available with the dbparunent, the agents had no
details on th€ identity of the persons who claimed
prize money through them. Thercfore the
Committoe recommends that in order io avoid
multiple claims, department should either issue
barcode rcader to the agents or direct all the
authorised agents to naintain a register to write
down he details of claimants as woll as to retain 

]

their Aadhar copies i

8 34 Lottcrics Regarding software certification, the Committee
recommends that in order to ensure the accuracy
and reliability of the software and to ensue that all
the systcm controls exis! proper software testing
should be done by a competent authority.
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lte Commicee takes note of the repcated claims

witb dubious naiire from particular addresses

outside the state and directs the dE artrnent to

ftmish report on the present status of the Crime

Branch enquiry conducted on such cases.

Lotteries

The Committ€e opines that eventhough LMS
softwarc is having a provision for fmalisation

accounts of lotieries, it is not possible from it to
ascertain whether an individual draw is a success

or not. Thercfore the Committee rccommeids thal
in orde.r to conduct the loreries cfficiendy and to

ascertain tbe profrt and loss of individual draws,

the deparfincnt should finalise the accounls

lotl€ries in scheme wise and draw wise.

Lotleries

The Committee r€marks that a lendency for
addiction io loncries could be seen in ceiain
sections of the public and it would cause c€rtain

negativc social implications. The Committee

opines that the department should cbnduct a sntdy

on the addiction of lotteries with the help of any

research in$tiurtioD.

I.otteries

The Committee observes that the whercabouts of
the sub agents and other retailers are unknown to
tle department and hence the exact employability
in this field could not be ascertained. Therefore the

committee r"commends that the deDartment should

upkeep a data bank of all the persons involved
directly or indirecdy in the freld of locery selling
by making suitable provisions in LIMS software.

The Committee also dl€cts the dcparuent io take

stict measurcs to ensure effective prevention

counterfeit lotteries.
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13 39 Loneries The Committee exprcsses its displeasurc over
spending hugc amount by l,otlery Departnent for
advertisement purposcs and rccomm€nds that the
departrnent should examine the need and method
of advcrtiscment done tbr selling lotteries and !o
check whethcr the amount spent for advertisement

could be reduced to a c€rtain extenl

t4 44 Finance The Commi0ee opines that if the departrnont

implemcnted a sepamte c€ntralised conuol
mechanism as in the eadier recomrnendation of thc
Comrninei (2001-2004). penal interest arnounting

to < 17.02 crore could have been avoidcd. The

Committee reit€rates its earlier recommendation

that a separate centralised contol mechanism

should be evolved in Finance Deparmcnt for the
co-ordination and effective moniLtoring of recovery

of loans and the int€rest thereon. Tbc Committ€e

also dh€cts that the Finance Departmcnt should

issue instructions to lhc concemed authorities for
compliance of guidelines in this rEgard. Strict
mcasures should also be taken to obtain half yearly

stat€ments from thc loanees.

l5 45 Finance The Comnrittee dir€cts the FinaNe Dcpartment to

take rncasucs to keep track of the rcpayments

including interest against tbe loans releascd by
Gov€f,nment to various institutiors and the details of
loans 6at w€r€ vdtt€n off
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VERNMENT OF KERAI-A -

Powcr (C) Dcpqrtmcnt

G. O, (P) No. 46r2013/PD.

NOTIFICATION
I

Dated, Thit.namnhapurat4 3 I st Octiberi 2:Q I 3.

S. R. O: No. 871/2013.-_Wusruas, in exercise of powem conferred under
sub-si:ctions (l), (2), (5), (6) and (7) ofsecdon l3l and section 133 of the
Elccriciry Act, 2003 (Cenrral Act 36 of 2003) th€ Govcmmenr of Kerala hal
madc the Kerala Electricity Ftst Transfcr Sr;heme, 200g issued under GO (Ms.)
No. 37I20O8DD dated 256 Seprembcr, 2008 and published as S.R.O. No. g0l)00[
rn tbe Kerala Gazetp Extsaordinary No. 209t) dated 25d September, 200g, for the
pur-pose ot vesting of functicins, properties, interes$, rights, obligations and
liabiliries of the Kerala State Electricity BoaLrd in the Stadco;emment on such
terms as agreed ro by the Kcrala State Electricity Board and the State
Govenrmcnt and re-vcsting thereof by the State Government ii a corporate entitv

COVERNMENT
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and also for the transfer of personnel of the Board to the corporate enti$*d
for dctermining the terms and conditions on which sr."h t.nnsfers and vesting
shall be nrade;

AND WHEREAS, all the funCtions, properties and all Inrerests, iights in
properties. all rights and liabilities of the Board stand vested in the State
Government on such term agreed beween the Kerala Statc Electricity Board and
the Statc Govermnent under the said transfer scheme:

Axn Wrmnr"rs, all interests, rights in propcrtics, all rights and. Iiabilities of
the Board so vested in the State Government and administered by the
Govemment in the name as ,Kerala State Electricity Board' by appointing a
Special Officer and a Managing Committee has to be rcvesred in a company,
subject tc the provisions of the Elcctricity Act, 2003 and the Kerala Electricity,
First Transfer Scheme, 2008;

' Now, Tueiteronr_, in exercise of the powers conferred under sub-section (2)
of section t3l of the Elcctricity Act,2}t].,0re Govemqent of Kerala hereby make
the follovdng Scbeme for the transfer (re-vcsting) of all the functions, properties
and all intercsts, rights in properties. all rights and liabilities of the Board vested
in the State Govemmcnt under clausg 4 of rhe Kerali Electricity First Transfer
Scheme.2008 and administered by the Covemment in the namc as,,Kerala State
F.lect cit-v Board" to a Company.

sctll /rE

1. Shorl titlc and comm€ncement.--( l) This Schemc may bc called the
Kerala Fllectrioify Sccond Transfer Schemb (Re-vesting), 20 t 3.

(2) It shall come jnto force at onc!.

2. Dcfinitions.-( I ) In this Scheme. unless tbc context otherwise requrrcs,_
(a) "Acf' means thc Electricity Act, 2003 (Central Act 36 of 2003):

(b) "Board" means the Kerala State Etectriciry Board constituted under
sub-section (l) of section 5 of the erstwhile El€ctricity (Supply) Act, l94g
(54 of 1948), of whibh, all functions, properties, all interests, assets, liabilities
and personnel were vested in the State Govemment in ihe name as,,Kerala
State Electricity Board" after thc norificatron of the Kcrala Electricity First
Transfer Scheme. 2008 :

(c) "Company" means the compiny incorporated as a fully owned
Govemrnert Company under the Companies Acr, 1956 (Central Act 1 of 1956) ;
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$ ifj 'datc of the transfer" mcans rhe date of publication ot trris Transfcr
Scheme in the Official Gazettc:

_ (e) ..existing Pensioners" mcans all thc persons- eligiblc for pensiorr as
o1 t]r9 dgte of rc-vesting including that of the erswhile Boa-rd und shall includc
eligible family mcmbers of the pcnsioners:

(0 "First Transfer Scheme" means the Kerala Elcctricity lrirst Transfcr
Schcrnc, 2008 issued by notification under c O. (Ms.) No. 37/2OOB/pD dated 25,h
Scptember, 2008 and published as S.R.O. No. 990/i008 in the Kcrala Gaz"rtc
Extra ordinary No. 2090 dated 254 Septcmber, 200g ;

(g) "Kerala St8te Elcctricity Board (KSFj,B),, rncans thc uirdertal.-ings ofthe Board vested in the Govcmment of Kerala thiough thc fciat" t tcctri"lty
First. Transfcr. Schcnrc- 

.2008, through which the State G"ovemmelt aOministcr thcruncnons or utc erstwhile Board by appointing a Spccial Ofiiccr and a Managing
Commince titl thc dare of re-vesting oi ttre fi;rcCo;rs, propcnies. lntcrcsts. ngttrs.liabilities, proccedings and pcrsonnel ro the 'fransf'ctlc in u..oroon." .",tn rn"Act and tfus Schemei

(h) *Kclata State Elcctricily Ronrd Linlitcd,, mcans a Conrpanv
rncorporatcd undcl thc Companics Ac! 1956 (Ccntral  ct t of 1956) ti'Illy orvnclby_l.hc Govcrnmcnr of Kcrala. in whicl thc Govcrnmcni .j,ln'it ,"_""., ,t.,"runcuons, propenrcs. intcrests, rig-hts. liabilitjcs, procccdings cnd p;rsonncl irraccordancc wirh sub-scctibn (2) of section 13l a'd scction lii o] or" n.t. oo.ithis Schcmc:

(i) "liabilities" jncludc all liabilitics, dcbts. durics. obligarii.111, ancl oihcroutgoings. including statutory liabiritic.s and covcrunrcnt Jciic. or rr.rraic,.crnature and conringent li;ibilities which rniy arisc in rcgard ro rhc dcalings bcf,.rcthe datc of rhe re-vesting of thc L'udena*ngr or tr.," !r-.n ,irir"'itoi,:a undcr ttrr.Schcme:

() .,ltlastcr Trust" mcans thc Trust to be constitllted tcr manage ihcfunds and clisbursc termi'al be.efits. pcnsior. ;,".-uJ;;;;;'ihc inrcrcst or.thc cxisting pcnsicncrs and the p-ersonnel transfcrred to th"'ironat"r"" 
"ti "nthc datc of rc-vcsrirg in rcspcct of payment ,f i";io;i il";,.,'

(k) '.pcrsonncl't means worknreq, employccs. slafl.and oU.rcrrs of rhccrst*hile lloard by whatcver naure callcj anj i""fra.. iruj*"i-'il. any'. ti.,, thcrccmrrmeur in the crstwhile Board and.those nn a"pu,niion-i.J- tt,c crstrvhiicBoard to otbu organizations or instrtutrons; ,
(l) ',proccc<ti1g5" means thc procecdings of whatcvcr natu,.e includrnEsuirs, appcals, complainls, petitions, afplication.,""on"ituto.'r, ,riir.ul,oo, ,ot,"1r.".civil or crimioal or othcnvise:
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, 0n) ..propcrty' ."un:-ull asscts including power sysrems, pleni,uraclir:cry land, building, ofliccs, stores, ruminrre, fixtures, vehicres, rcsidcntiarquartcrs and gucst houses and. amenities 
""d 

il.;;;";;i".t"iaiog uodanached rhcrcto and other movablc aad imm"v-Jf"-"*d'"".t il hand, 
"rrh 

utbaDk, investmcnts, book dcb

:,1:^Ttil______________:-;-;;;":;#;;:;'.:;,".::::uf ;ffi ff [:],,:?:l,r"t jljconcesslolls, grants, patcnts, tradc marks and plwers of everyind, nature and
:::_lll:: whatsocver, privilescs, libertics, .;;;;;., ;j;;;ies, uencnc anaapprovals, contracts, dceds, schemes, bonds, shares, "gr";;oo and otherDslmments and intercst of whatever nature and whcrerrer-situatcd belonging to. tlrc erstwhilc Iloard ;

(n).'schcdule" neans a Schedule appendcd to this Scheme;

,. . (o) "stratcgic Busincss units (sBUs)" means the thrce units of theKcrala Stare Electricity Board Limitcd.thrcugh;hi"h dr" ;;;;;;," Electricitj,lloard Liuritcd shall mauage the activitiei of 1iuo.il;i;;:;"*rauon andDistribution, narnelv:-

(i) SBU-I' mcans rhe .fransmission 
Unit of the Kcrala State ElcctricityIloard Liinited to which the Transmission .ut _ui"-rt"tiog. ur" tobc transtbrred in accordancc wittr *is Scherni,

Ot il:;q 1::l dre Gcnerarion Unir of jhc Kerala Stare ElecEiciry. t'oiud Lunrred o which &e Generation sub_undertakings ar" fo betrarsfcrred ii,r accordance rvith this Schemc;
(iii) SBU-D means the Distribution Unit of the Kciala State ElecrdcityBoard Lirnired to which the Distribution *U-uoOJrtuking, ," tobc transfcrred in accordance with this Schemc:

(p) ..Starc' 
means the SraLc of Kcrala ;

(q) "State Governrnent" means the Govemment of Kerala:
(r) .SERC" means rhe Kerala Sratc Eleckicity Rcgulatory Commission;

of Cta,r(jl 
'Successor endty,' mears the transferce as defurcd in sub clausc (u)

(t) 6terminrt benetits. mcans the Kerala State Elcctricity Board,scruployee-related Iiabilitics. paymen$ of pension, grut,itg i""lr" 
"o"""1_"ot,general providcnt fund and anv other retiiement i"i"fri.'?J .,fr", ap!,licable

!]::$ ,rnil*+t the nght o have appropriate rer"isions in rhe above bcrerrtsconsrsterrt with the practices that were prevalent in rhe erstwhite aoara ;

(u) 'Trrnsfcree" nrcans the Kenla State Elcctricity Board Linited:
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v'
(v) rTripartitc Agreemcnt" means an agrsement, cntered into between

the State Govemrnent, the Kerala State Electricity Board Limited and tbe

Employecs' Unions for protection of Service Conditions and pa)nment of terminal

benefits;

' (w) "Undertaking" means the functions, business propertios, intercsts,

righrs, liabilitics, obligations, proccedings and personnel to thc cxtent and in ttrc.
manner spccified as a palt of the undertakiugs and such other propcrtics.
interests, rights, liabilitics, obligations, and proceqdings of th€ erstwhilc Board

aud whcrcver the context so adnrits shall includc the Personnel as specificd in
this Sihcmc rclcvanr to thc funciions;

. (x) "sub-undcrtaking" mcans the functions, business altd a blopk or

block of properties, inlerests, rights to dle extent and in thc marurer idcntifisd to

bclong ao the functions of tfansmission, generation, distribution of thc erstwhile

Board and transfcEcd by this Schemc to the rcspectivc Strategic Busincss Units;

(2) Words and cxprcssions used in this Scheme and defined i.n thc

Act but not defined in this Schsme sball havc the samc meaning respectively qs

assigned to thcm in thc Act.

3. Clsssification of' Un.lertakings ol the erstwh;le Bosrd:' (1)'flrc
undcnakings of thc Kcrala State Electrieity Board are classified in the followirg
Schcdulcs, name ly :*.

(a) Thc Kerala Statc Electricity Board Limited undertakings as set out io

Schcdulc'A

(b) -fransmission sub-rtndertakings as set out in Schcdule'-'Al'

(c) Generatjon sub-undertaking as s€t out in Schedulc-'A2'

(d) Distribudon sub-uudertaliings as set out ir Schcdulc-'A3'

(2) Whcre thc assets of the Undertaking under sub-clausc (l) of clause 3

are subject to gecurity documents ot araugcmcnts in lavour of third partics for
any finaacial assistance or obligation taken by the erstu'hilc Iloard or lhe Kerala

Statc Electricity Board thc liabilities arising from such security documents or

arrangemcnts sball vcst with the Kerala Statc Electricity Board Limited"

4. Trunsfer of Uft.lerta:kirrg to the State.-ln exercise of the powcrs
conferred under sub-sections (l), (2), (5), (6) and (7) of section 131 and section

133 of thc Act. Ihe Govemlrent of Kerala vide GO. (Ms) No. 37l2008/PD dated

25th Septsmber, 2008 notified the KeHla Electricity Fint Transfer Scheme for the

purpose of vesting thc flinctioDs, properties, interests, dghts, obligations and
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liabilities ot the Kerala State Electric;ry Board in the statc Governmeotl$l rhe
terms agreed to by the Kerara state Erectricity Board aad the state Gova.,.,'lert
and the re-ve.sting thereof by the State Govern6lsnl in the Kerala State
Electricity Bo.rd Limited, a corporate entity, and also for the transfer of
personnel of the Kerala State Eleckicity Board to thc Kerala Statc Electricity

. Board Limited and for determjning the tcrms and conditions on which duch
transfcrs and vcsting shall bc made.

- 
t. T:"!f"l of Undertakiag hy the State to the Kerala.StaM Etectricity

Board Limited with decentralized .functions._In exercise of the powers
conferred to the State Government under Sub clause (l) of clause 6. of the
Kcrala Electricity Irirst Transfer Echeme dated 25rh Septcmber, 200g, fJre State
Govcinment hereby re-vcst the Undertnking u" p", s""tion. l3i and 133 of the
Elccrricity Act, 2003. as undcr:--

^ - 
(1,_rn" lulctlons. propcrlies, liabilities and proceedings as sct out in

Sche(luie -'n'shall stand transferred to and vested in lhe Kerala State
I:lcctricity Board Limitcd on and from lhc date of the hansfcr ;

- (ii) The.functions, business and sub-undertaking, forming part of
fr4Dsnlissiol as sct out in Schedrrie -- .Ai' shall O"rrot" JgU.f of the Kerala
Stare lllectricity Boarti Limitcd on and &om the date of the trinsfer;

(iii) The functions, business and sub-undertaking, forming part of
Gcncration ss set out in Schedule __,A2, shali denote SBU_G of the Kerala State
Iilccriciry Board I-iruircd on and from thc date of drc t ansler;

(iv) 'Ihe functions, business and sub-undcrraking. forming part ofDi.sribution as set out rn Schedulc _ .A3, shall Aenote SiU_D ol.the Kerala
Statc Elcctricjty Iloard Limited on and from thc datc of Ote transfer

(v) On such iransfer and vcsting of thc funct,ions, business and
undcrtakings, propcrties, liabilities and proceedings abovc and excepr as
othcrwise pror.ided, the Kerala State Dlectricity Board Limitcd shall be
responsible for all functions, aontracts, rights, deeds, schemes, bonds,
agreements and odrer instrumefts of whatever nahre relating to ihe respective
functions, business and undertakrngs, properties, liabilitjes and proceedings
transfcrred to it to which the enrwhile lloard or KSEB was a party, subsisting or
hayirig cffect on thc date of thc transfer, in the same manner as the erstwhile
lloard or KSFjB was liablc immediatcly bcfore the datc of the uansfcr, and the
same shall remain in forcc and eftbct against or in favour of the Transferee and
may be enforced effectively as if thc Transferee had been a party thercto;
806r'2019.
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'\--*"s\-
TfiieS consideratiol for the kansfer and vesting of the functions, business

ancl undertakings, properties, liabilities and proceedings as. specified iu this
Scheme, Kerala State Electicity Board Limited shall have the financials and
opening balance she€t and the Kerala S.tal€ Electricity Board l-imitbd shall issue
shares and for instruments as the State Government may notit/ by order The
opening Balance Sheet of the Kerala State Electricity Board Limited as on
lst April, 2012 has been dmwn up bascd on provisional Balairce Sheet of KSEB
aS on 31$ March,2012. Any adjustncnts subsequent will be adjustcd wittin rhc

.'pgo'iisional period of one year fiom the date of re-vestin g;

(vii) The State Goveflrnrgnt may by an order to be issued for tbc purposc
amend, vary modify,: ad4 deldte or otheru/isc change thc tcrms and conditions
specified in the Schedules ar any ltr]e duriag the provisional period menlioncd
in clause 9 of this Scheme;

(viii) Within the provisional p-criod of onc ye{r from the date of re-vcslng.
the accouats of the three SBUs will be segregated. by thc 1'ransfcrcc so as io
faci.litate the cvaluaiion of frnancial performancc of tbesc units. Scparatc balancc '

sheets will .be prepared for the three SBUs and suitable transfer pricing
Eechanism between the SBUs shall be worked put by the Transferce takjng into
consideration the fnancial soundness of the three SBUs :

. 6. Transfet of Personnel by the State.- (l) 1-be transfcr of pcrsonncl
shall be subject to the terms and conditions conlained in secrions ljj and 134
of lhe Act.

(2) from the date oi the transfer, the personnel of the Kcrala State
Elcddciry Board shall stand. assigned to tlre services of thc I'ransfcrcc anrJ thcy
shall coltinue to officiate in the place where they are posted on the date of
re-vesting aDd thereafter shall.be undcr the disposal of the Transtbrcc:

Provided that the tradsfer sha be govcmed by the conditions enumcratcd
in Schedulc-B of this Schcme;

(3) The Transferee shall absorb all permancnt eligib)e persooncl so
transfened to it in its pemanent sewiccs and the personnel shall form part of
the services of the Transfcree, in the post, scale. of pay etc. in accord.ancc with
the orders that.may be issued by the Transferee for this purpose, without any

. fiuther act deed or.fing to bd done by. the St4te Government or the'pe$onnel
hnd the State.Goverunent or the Traasferee shall issue appropriate orders in the

; case of_all other piovisional, continleng pan time, temporary personnel engaged
by the Board or KSEB prior to the vesthg;
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rem&in otr the rolls of the

. (5) Notwithstanding anything contained elsewhere,
' (a) thc Transferce arid.the Statc Gov6rnment shall be jointly andsevcrally- rcsponsible to duly late _afl 

such paymcnts ,; A;;;;"i;
:::L:^"j 1-.1.: 

rights, rcsponsibilities, liabilities and obl;eations 
"la 

p"ootrl"ircrareq maucrs rtrcluding the statutory dues such as salary, wagesj graruiry,pension, providcnt firnd compensatico, t"ooioa -a ,"*"J-r i"lefits till th€datc of re-vcsting and thcreafter by the Transferee;

. (b) the KSEII Employees' Wetfare fund will be managed in futrue inrtrc salne manncr as at prcsetrt and the existing rules'and. regulations willcontrnue to govern the .functionhg of the Employc-es, Welfare Firnd . , i

. .. - 
(6) Subjecr ro rhe provisions of the Acr and rhis Schene, the Transferee

sball be endrled to modifi or frame new regulations g"r"_id;"-";;;;;;
service of personnel transferred to the Transferee r.rider tlis-Scnemc, \t1tb ttreconsent of Governm€nt, but the rank, scale of pay, salary, allowances and otlier
pecun^iary 

_bcnefits including termigal benefii ifter the efective: date of thelransfer shall not in any manncr bc iuferior to those appliiablo to them
urulcorarely bctore th€ datc of dlc transfer.

(7) ln raspect of all statutory and other Schemcs and employment relAEd
matters including the provident fund, gratuily, .p"osiou. u* any other
superaDruation ftmd or any other fimd drcated or elistiag for th€ benefit of the
persouncl, the Transfsree shall sbod lubstitutod foi tle LtwUte Board for allintcnts and pu.I,oses, rights, powers aad obligatioas 

"f 
th" -r;;i; ;;;

and the servises of the personnel shall be reated. as contiauing for the above
. pufposei

(8) 'Ihe State Government shall noti$ appropriate arranCeqerits in rc€p&t
of thc fundrng of the terminal benefrts to the- ixtent th"V 

"r"- 
uon nal oo'Uoi

dare of the transfer of the personnel from the ersnvhile S.""d ;KSB. A, ; i
aclu.arial y.qlultion carried out by registered valuer, rhe provisioriol fieure'of I
untunded tiablllty is approximately { 7584 Crores (Sevcn thousand Five husdr& |
and Eiglty Four crores) as on 30rh September, 2011. Actuarial ialuetion'ofl
terminal liabilities at the tioe of trangfer will bE nade as proi.idld under'
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-*:ritrlrst: 9 /1) of the scheurc. Till such timc arrangernonts are madc, t,Ile Trausfbrcc*fiffta;at 
Crlvemment shall bc jointly and scvorally rcspon-sible to duly rnake

such payments to the cxisting pensioncrs as well as thc personncl who retire
after the date of transfg but before the arangemcnts arc put in place. 'I\e Statc-

Govemment, Kerala Statc Electricity Board Limited and employecs' urions may
enter into a tripartite agreement in consideration of thc proriises ahd mrlual
conditions set fortb thcrein. A modcl Tripartite Agrcement is appended as

Schcdule-C;

(9) The Statc Government will firnd { 3186 crores ('flrrec thousand Orie
hundred and Eighty six Crores) ovcr a period of next 10 ycars to thc Kcrala Statc

Electricity Board Limitcd on annual basis for mecting thc unfundcd tcrnrinal
liabilities.

(a) Thc Kcrala State Elcctricity Board Limited will issuc two scrics of
bonds to a mastcr trust.

(D 20 year bond with a coupon of rate l07o p.a. for { 5021 Crorcs
(!-ive thousand and lwenty one crorcs).

(ii) 10 year bond with a coupon of rate 9/o p.a- {or { 2039 Crorcs
(Two thousand and Thirty nine cores).

(b) Bonds will be issucd to th€ trust which shall rncet the liabilit5l of
pension etc. in future &om thc interest and principal rcpayment ftom Kerala Sfaie

Elcctricity Board Limitcd against thc bonds issucd in favour of the rust. \ith
these arrangements the fund shall have a.liability towards pension etc.l of
{ 7584 Crores (Sevcn thousand Five hundrcd and Eighty four crorcs) (app.). as

on 30th September, 2011 with matching invqstments in sccuritics issued by $e
Kcrala State Electricity Board Limited for { 7060 Crores (Sevcn thousand 4nd
Sixty crores) only.

(c) Anothcr T 524 crores (Five Hundrcd and twenty four croresl *iti t"
funded by State Government through budgetary provisioo oyer tbe Dext
l0 yea$ in equal installmene as per G. O. (Ms.) No. 43/2O11/PD dated 3rd'
Novembcr. 201l.

(d) State Covernment will permit that the electricity duty collectcd by
KSEB for the period &om 14.2008 tt 3l-3-2O12 to be retained in the Kclala State

Electricity Board Limited as its contribution for funding the terminal liability.

(e) In addition io the hlercst on bonds and rcpaymcDt of principal, the

. Kerala State lllectlicity Board Limited will be paying thc annual pension
contribufion bised on actuarial valuatiol to thc Mastor 'Irust in respect of the
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pcrsonn€l transferred to the Kcrala Statc Elcctnclty tsoard Lrmited. 1. !'
unfunded liability upto the date ef transfer.,r'ill be borne and shared between
the State Govcmment and the Kerala State Electricity Board Limited, Aty
addition to the liability of < 7584 Crores (Seven thousand Five hundred aud
Fighty l'oui crores) will be bome and shared by the State Govemment and the
Kerala State Elcctriciry Board Limited in the ralio of 35.4 : 64.6 respectively.

(10) AII proceedilgs including disciplinaly proceedings pendin! against dre
personnel as on tho date of vesting and initiated thereaftcr till re-v€sting which
rclates to nisccnduct. lapses or acts of commjssion or omission colnmitted
bcforc the date of transfcr, shall not abate and may be ,;ontinued by the
Transfcrcc.

: (t t) (a) The personnel transfencd to.thc Traristbrea shall bc deemed to have
cntered into an agroemcnt u,ith thc Transferee to repay loans, advances and
othcr su[rs duc and pcrform ,:bligations undertaken by thern to the Board or
Kcrala State Electricify Board which r€main outstarding as on the datc of the
tlansfcr in the sarnc manncr and on the samc torms and corrditions as existed
prior to the vesting.

(b) Ihc transferec shall mai<c all payments due to the personnel in the
same mauer and on the same terms and conditions that existed prior to
re-vesting subjest to relovant Irng 'l'erm Settlement negotiations ahd agreements
cnleied into from time to time oxcept in thc case of pqment of Terminal be,nefits"
which shall be administered through thl. Ma.stcr Trust.

(12) Payment ofpensiou of personnel who have joined. the service in KSEB
on or aftcr 'l-4-2013 will be govemcd by the National Pension System (NPS)
adopted vide BO (FB) No. 843/2013 (PRCI335/2013), datei.9-4-2013 and the
Gol,ernmcnt ordcrs, Circulars and guidelines issucd from tine to tim€ in this
rcgard:

(13) KSEII General Provident Fund in respect of employees on thc rolls of
KSEB as on 3l-3-2013 will continue to be managed in thc same manner as at
prescnt and the exisririg rules and regulations will continue to govern the
functioning of thc Provident lund. The Governmcnt in exercise of powers
conferred by sub-section 3 of scction 8 of the Provident Fund Act, 1925, will
issue necessary notification to add thc name of thc Kerala Statc Electricity Board
Limitcd, in the Schedule to the Provident Fund Act, 1925 tc, enjoy the bene{irs
under the Act. The ernplcyees recruited from 14-2013 are covered under the
National Pensior System (NPS) and will not come under thc purview of the
Kcrala S$te Elcctricity Board General Provident Fund constitut€d und€r the
Provident Fund Act, 1925. Inter transfer of GP Fund wiih pcnsion fund is
banned and serarate funds shall be maintained for pension fund:
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-iK (t+l Norhinll contained in this Schime shall applv to lhc personnel oi'
the Stite Governrnent or other orgauisations who arc 

"n 
dcputation to thc

Kelala Statc Electricity Iloarl as on thc daic of thc rc-vcsting but such
personnel shall continue on deputation to the Transferce till thc cxpir! of thc

tcrm of deputation.

7. Rights and obtigalions of thir.t panies restricted.* lJpon thc lrarsfcr
bcing effected in accorda:rce with the provisions of the Act and tbis Schemc-,

Are rights and obligatioos of all persons shall be rcstricted lo thc fransl'crcc.
In case anything contrary to lhe above is found containcd in any dccd.
documenb, instnrnents, agrecnents or arrang€metrts which such pc$cn has lyill!
the Govcmmcnt or Kerala State Electicity Board4Soard, the samc will cootinuc as

such, and the tlird party shall not claim any rights or iuterest against thc Statc

Goveflrment or erstwhilc Kerala Statc Elcotrigity Board/Board. exccDt thosc

co'ntained in suqh !,rcd, documents; instruments, qgrecmcsL\, arrangcmcnts, ctc.

. 8. Pending sait, Proceedings, 
"tq - (l) All Procecdings of rvhalcr'er na(uru

by or against the crstwhile Board or tle Kcrala Slate Electriqity Iloard pc[diigt
on thc date of the transfer shall not abatc or discontinuc or other\{'isc in any

way prcjudicially alTectcd by reason of thc traqsfer undcr this Schcmc and tirc
proceedinls shall l:e continued, prosecutcd and enforccd by c,r agairrst thc

Transferec ;

(2) ln-c proccedings- covcrcd under sub-clausc (l) above shall bc

continued in lhc same manncr and 10 the samc extcnt as it would or nighl brlvc
' . becn continued; prosecuted and enforccd by or'against thc crstr4rilc Board or

. Kerala Slate Elcctlicity lJoard as if thc transfcr specificC in this -(chcmc h.d nci
bcen made.

9. Clttssifications and rc-restirrg ol properq,, fights, Iiabititics ond
proceedings to he proisional in the frst insnnce.--(i) l'he classificalicr ard
transfer o['Undcrtakings including personnel under this Scltouc; unl,.:ss

otherwise spccificd in any order made by the Statc Covcrnment. shall bc
provisional for a pc,riod of onc year fiom the date of thc transfcr;

(2) At any time witbin a pcriod of onc ycar from thc datc of thc transfcr,

the Stiric Oovernnrcnt may by ordcr to bc notified, antcnd. vary. modifi, add,

rcducg delcte or otherwise change temrs and conditions of thc rc-vesling as thc
State GovcrDment may bonsidor appropriatc. Any such modifications, additions
etc. shall bc made only aftcr discussions with Trade Unionsr.r\ssociations of
officers, 

.



- (4) On thc cxpiry cf the.pcriod ofone year from tl€ datc of the.transfcr and subjecr to any directions gin"o Uy t'n" i,ut"?Jri,o_"nt, tn"
:"-_t^""Tc 

of undenakings, piopertics, iot"rots, .iilt 
" 

ftui,ftJ*l p"r*r_"f anaprocccd.hgs madc in accordance witb this Scneme stratt U""o_" 'nlO,

-... lll Those undertakings, properties, interdsts, rights and iiabilities leflout unnotlceq or not listed soecifically in the Schedules ;;*d-j";;;;or discovercd_ subsequcn y ta be deemed to have besn vesred.in Govemmeirland re-vested to the Transferee on such future a"tqsl as ,,aV il notified bythc Govemmetrt.

I0' Autonom, of Management _The successor entity shall have firlrpowcrs to takc invcstment decisions and authoriqr to deiide vith ,h;-;;;;;the state covcroment on issues of creation 
"; 

p";;;i";;;aay tevcl,personnel recruitrnent and selection, objective p*for-ui"" **ssments of
11i:Tt, ner.f-orry1c tint<cd pronotion, compensation. and incentives will bemade trough Kerala public Service Co:mmission * ** don" i_mcaiatety Ueforethc date of thc rransfer. The successor 

""ri,y ", i" p* _rr,|il?li t".,r.Ii"gany fiaaacial support from ther Governmcnt except as pro.vided in the schcneand cases mandated by the Act. In the event of si ccessoi-eatrty seetiagfinancial assistanco 
_in 

any other circumstances, ii shall be governed by anyrcstric tions inposid by Government

Il. DecisiLrt oJ State. Governnrent to be frnal.__{ 1) U any doubt, dispute,difference or issue arises in resard to rhe m;fe, *d; thi;;h;c, suUjesr
1o 

tle grovislols of the Act th-e decision of the Statc Governmelt thereon shall .

bc final and binding on all parties.

(2) Thc Starc GoverDmcnt may, by order published in the official Gazei€, ,

anend this Scbeme and make such provisions, oor 
,i*Jrist*t 

*itt tt ,provisions of thc Act, as mav aDDea.r in r,. ,r.^..."-, ; ;:;;:
'n,rA. rL:- ,J"T to b-e necessary for effecting re_vesnDgunder this Schcme including notidcation 

"f 
,rppi;;"ry- ;;;;T#.i. '-" 

,

i

_ By order of tle Governor, I.

Dn" Nrv@rre p. Ileneri,
Atlditiond Chief Seeetary to Goverhmenl
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ExPlanatory Note

(This does nof form part of tbe notificatiolr, but is intcnded to indicatc its
gercral purport.)

.4.s pcr thc G. O. (Ms.) No-. 29l2008/PD dated 25ih August,2008, thc'
Covernmcnt havc decidcil to restructurc the Kerala State Elcckicity Board as a

Company under the Compadss Act, 1956 (Ccnml ,\ct 1 of 1956) as stiPuhted in
thc Electricity Act, 2003 (Central Act 36 of 2003). Undsr soctions 131 and 133 of
thc Eleckicity Act, 2003, the Government are required to prepare a traosfcr
scheme to vest the assets and liabilitics of thc Kcrala Stats Electricity Board in
GoverDment on such terms as agreed to between the GovemmEnt and the Board

and r€-vcst it in a Government Company or in a Company ot Companies in
accordance witl tle Transfer Scheme so published.

As pei the Kerala Electricity First Transfer Schcme issued by notification

under Go. (Ms.) IIo. 3?/2008/PD dated 25th Scptember, 2008, and published as

S.R.O. No. 990/2008 in the Kerala Gazene Extraordhary No. 2090 dated 25th

Septembsr, 2008, the Govelnment of Kcrala look ov€r all the functions,

iropcrties, and all intcrests, rights in propenies, all righls aod liabilitics of thc

Kerala State Electricity Board. As pcr sub-clause (l) of clause 6 of thc said

Schenre, the functiors and undertakings of the Board set out in the Schedulc

thireto and as v€stcd in Covcmment under clause 4 shall stand re-vestbd in the

Company on and :ftom the date of publication the transfer of the schePe to bc

notified by lhe State Government for the purpose of re-vesting, subjcct to thc
provisions of the Act and thc Schcne.: I

The notification is intended to achieve thc above object.
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. SCTTEDULE A

(.lee Clauses 3 and 5)

PART I
asspTlst LL{BILITTES AND PROPERTIES TO BD VESTED.TN THt:

KERALA S"IAT& DLECTRICITY'BOARD LNfiIED

^ Thc asses, liabiliries, properties and proceedings belonging to the Kerala
. state Electricity Board conceming thc Transmission, benerati;; ;d Distribution

:.: 
thl* il Schedules Al, A2 and .\3 below shall vest in the Kerala State

r:lecmclty boatd l.mitcd

i. ccneral

L All Independent and stand-alone Rest houses / Installations of the, Kcrala Statc Electricity Board.

2 lh: offrcc establishmenr and other buildings and latds, not covered inI "Schcdute Al, 42 and 43, which are occupicd/used for thc activities of, the Kcrala State Elcctricity Board as ori the effectivc date of rc_
vcstlng.

IL Misccuancous

l. Contracts, agreemcnts, intcrests and arrangements to thc extcnt they are
associated vrith or related to activities or to the Undenakings or assets referred
to in Schedulc A1, A2 and A-3 and para I above including f,owcr purchase and
bulk powcr transmission agreements.

2. Loans, securcd and unsccured to the cxtent tbcy arc associatcd witi orrelarcd to acrivitics or to thc Undertakings or asscls rcfened to;4"i;"i;1,
,.\2 and A3 anci Para I above.

3. Other current asssts to the cxtent they are associated with or relatcd to
' ac_tivitjes or to thc lJndertakings or assets referred to in Schcdulc Al, A2 a[dAl and Para t above.

4. Other Current liabilitics and provisions to the extent thcy are associated
with or rclated to activities or the Undertakiugs or Asscts refened to in
Schcdulc Al, 42 and .,\3 and para I above.

5. Contingent liabilities to the extent they are rccogniz-od and arc assocrated
with or r€latcd to, activities or to the Uudertakings or Assets referred to in
Schedule A1, A2 and A.3 and para I above.

806/2019.
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Wi: Other liabilities to the extent they are associated with or relatcd tol

activities or to the Undertakhgs or Assets referred to in Schedule Al, A2 and
A'3 and Para I above.

7 Proceed.ings to thc extent they are associated with or rclated to activitics
or to the Undertakings or Assets refcrred to in Schedule A1, A2 and A3 abovc
and Para I above.

8. Shares, assets, interests and liabilities connectcd with allotmcnt of
Baiiami Wcst Coal block, Cheemeni Thermal Power ProJect. mcmbcrship o1' Indian
Energy Exchange and Power Exchange India Ltd., Baitami West Coal Company
limited and shares in Kerala State Power and Infrastructurc DevsloDDrent
Corporation.

9. Shares, assets,. interests and Iiabilities existing and not mentioncd
clsewhere in the schcdule.

10. An! residual assets or liabilities not forrning part of Schedule and not
othirwis€ adjusted or settled by the Stat€ Government.

PART II
AGGREGI\TE ASSETS AND LIABILITIES OF KERALA S1]{1A]

EXTCTRICIIYBOARD LIVtrTED

scheduk ff Particulars
Opcning Balancc

Sheet as on 1-4-2012
(Rupc,€s in Crores)

(4)(3)Q)0)

l9 (a)

I
1

3

5

6

NET ASSETS

Net Fixed Asscts

Gross Block

Less: Accumulated Depreciation

Net Fixed Assets (1 - 2)

Lapltal txpeodlture ur rrogress

Assets Not in Use

Deferred Costs

D,

n

1@73.79

53t4.75

10759.04

108E.61

53.96
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24

25

26

26 (a)

26 (b)

26 (c)

26 (d)

26 (e)

nt0
all

t3

2914
29(a) 15

16

30 18

31 19

nn

JYJ.OJ

634.86

634.71

133.&

36230

2rse.!4

t5E3.yt

?639.W.

4U.9

e063.qt

524J0

19.50

3186.00

n4A7

t449r.76

1t14.49

l35634

7 lntangible Assets

8 Investments

(b) Nel Currcnt Asscts

9 Cuffent Asscts

(a) Stock

(b) Receivables against supply of power

(c) Cash and Bauk Balance

(d) Loans and advances ,
(e) Sundry Rcccivablcs.

'Iotal Current Assets

29(b) l7 Regulatory Asset

. Net Asscts (3 to E + 13 + t4 to lO
. Financed by

Lcss: Total Current Lisbilitics

Security Dcposirs from Cooswners

Othcr Current Liabilities

Total Curent Liabilities 00+ ll)
Net Current Assets (9 - 12)

Subsidies Receivable from Governaent

Nct Subsidy Netred O{f b be Written Off
Contribution Receivable from State Govt
towards Pension Liabilitv

Borrowings for Wo*ing Capitat

Payments due on Capital Liabilities

Capital Liabilities

Funds &om Statc Goveroment
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J3A

A
2. Equiry, Capital

B Contributious, Grants and Subsidies towards
Cost of Capital Assets

Reserve and Reservc Funds

TemriDal Ilenefit Fund and Providcnt Fund

(i) Tcrminal Benefit l\nd--Rs.7584.00 Crorcs

(ii) Provident Fund Rs. 93?.93 Crores

35 24

35A 25

8s2193

X Surplus(Deficit)

Total Funds t4491.76

:

,w
' -In -consider.ation of the transfer mcntioned abovc, the State Govenmgnt
may, direct Kerala $.tate Elecldcity Board Limited to issue 349,90,00,000 number

'bf equity shares oi its. l0 each in favour of the State Govemment taking iirJo

. account the assets and liabilities transfened to Korala State lilectncity Boqrd

I.imited 
]

.1
PARIM i

I'T,JNCIIONS AND DUTIES OF KENAI,A Sf,CTE ELECInICITY I

BOAIID LMITED :

l. To carry out futrctions as per the objecrc clause of ihe Memorandum of
Association.

2 To controysupcryise/monitor the functions of the SBUs of Tradsmission,

. Ceneratioo and, Distribution Unrts.

3. To carry out the functions related with getreration, transitission and

. disuibution of eldctricity in accordance \dth the Act and Rulcs 0rereunder

' and this transfer scheme tbmugh SBU-T, SBU-G and SBU-D.
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power transmission contracts including the agreemeDts, 
"rrung"ro"ntalallocation and other commitments for purchase of "t""trility unj

transmission thereoi

7. To enter into power purchase and supply agreemsnts tased on long+erm,
medium-term and sbort-term demand for power in tbe State. .

'
.!8. To liaise with the govemments, rcgulatory and appellite agencies and

other statutory agencies in respect of issues specific to any of the
SBUs. -

9. To ensure compliance to various legislations including Compaly\ Act,.
Taxation laws and to prepare and maintain documents o"""*aury fo"cornpliance. 

i

10. To manage the ftnds of Kerala State Electricity Board Limited including.
raising of resources for capital itrvsstments for the SBUS,.to cnsure

u.

' liquidity, deploy in short, medium or long term surplus funds.

Control over and supervision of Cornmon Assets and the Management otl
the Common Facilities and Common Serviocs..

To frame the regulations and service conditions of th" pe."onrr"l.
itransfefied 
I

Any other functions covered under the Memorandum and Articles ofl
Association (MoA & AoA) of the Kerala Srate Elcctricity Board LimiM..

.:

13.
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SCHEDULE 'Al'
(Jea Clause 3 and 5)

TRANS.Nfi SSION SUB.TJNDERTAKING

PART I
ASSETS AI{D II\RILITII)S OF KERAIA STAI'E ELDCIRICTIY BOARI)

(SBU-T)

The transmission sub-undertaking shall comprisc of all Asscts, I-iabilitics.
propertics and proceedings, including the following bul not limitcd to thcm,
belonging to the Kcrala Stato Electricity llbard, conccming thc transmission of
clectsicity:-

I. Tlansmission Asscts:

All the Assets and Liabitties belonging to the Kcrala Statc Electricity Board
conceming the transmission of electricity including but not limited to thc
following:

All the cxisting transmission substations and lines (listcd in nnncxurc 1) as

wcll as thosc undcr construction having the capacity to carry elcctrici$, at
voltagcs of 33 kV and abovc (notwithstanding thc samc arc prcsently
chargcd at voltagcs below 66 kV) of various capacitics with all associatcd
and rolated cquipmcnt, including stcp up, step-down transfomrcrs. circuit
breakers, metcring arrangements and othcr protectivc deviccs with power-
line communication systeB alliod control rooms, load dcspatoh ccntre, lao.ds
(including right of way), buildings, roads and other auxiliary asscrs sprcad
over within and outside the tcrritory of the State including such assets
under construction and assets acquired, transferred or righ* of which wcre

. vcsted with the tsoard by transfer, sale, lease or other*'ise, but excluding
such conatructiols or installations lawfully owned and opcrated by othcrs.

II. Gen€ral AssGts:

The following, if they cxclusively or primarily pertain !o thc projccts reltrred
to in Para I above or activities rclated to trammission prqjccts;

Spccial tools aird equipment, material handling equipment; earth movers,
bulldozcrs, concrete mixtures, cranes, tailers, heavy and light vebicles,

:M*, fixtures, office equipmcnt, air conditioncrs, refrigerators, computers
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aBd.signal systems, sparcs, consumables, raw materi.als, lands

(f any licensee or generating company c,n payment
transmission charges; or

ands anil
works installations including roads, buildings, staff quarters, re6tprgperties atrd structures and tireir o..-""io,J irnifii!-, "lil
dispensaries, tcsting laboratories and cquipment, lrortrfir, rro.t,
progrcss, machinery aB'd €quipment sent for repairs, s,:raps aid'obsoletc.

PAR'f II
I,LNqIIONS AND DUTIES OF KERALA SIXTE EIJ'CIRICTTY

BC'ARD LII\4IITD

(sBU_T)

'lhc lunctions and dutics of the Transmission Unit shail be:-
1. to u[dcrtake transmissiod of eloctricity througb Intra.slate

systcm;

- 2. ta dis.cbarge all functious of planning and co_ordination relating ro
State rransmission system in co-ordination-with_

(D Central Transmission Utility;

Ct State Govemments;

(iii) Gcnerating companies;

(r ) Regional Powcr CommitEes;

(v) Authority;

(vrj Licensecs;

(vii) any other pcrson notified by the State.Govemment in this
3. to ensure development of an efficieat, co-ordinated and

systern of intra-State transmission lines for smooth flow of electricity from
gencratng station to the load ccntrcs;

4. to provide non-discriminatory opsn access to its ranamls$on svsten
use by-

(ii) any consumer as and u,h!n such open access is providcd by the!
State qommission undcr sub-section (2) of section CZ, on paymetrtl
of the traosmissioa charges and a suictrarge thercon; as'miy bei
specilied by rhe State Cginrnission;

t



56

5. to build maintain and oPefiltc an efficient, co-ordinaGd and economical

Intcr-State transmission system or ln$a-State transmissiotr;

6. To clevelop and exccute long term plans for evacuation and suiply of
power at voltages of and above 33 kV, in consultation and co-ord.ination with the

other SBUs and unrler the policy framewor* devcloped by Kerala State Electricity

Board I-imited so as to satisfo the present apd future needs to the generatiQn

and distribution SBUs;

' 7. To liaisc and comply with the dircctigns of thc Regional Load Despatph

Centre;

8. lb carrv out the functions of the Statc l,oad Despatcb Centre;

9. Any other functibns, duties and responsibilities cntr,usted by thc Statc

Govemment oi as requircd under the Act'

SCr$DULD A2

. (Ses clauses 3 and 5)

GE\ERATIq{ SUE{JNDEI$AKINCS

PART I :

ASS!,'TS AI{D LIABILffITIS Or" KERALA SrATE x'r nCT\RICfiY
LIMIIFJD

(sBU-G)

Tbe Assets and liabilitics bclonging to thc Kerala State Electricity Board

conceming the generation of elcchicity including but not limited to tlre followiig:

I. Existing Power Stations:

The list of cxisting power stations of Kerala Statc Eloctricity Board is

attachcd as Annexure 2.

II. Power Projccts Undcr Construction

The list of gcneration projects undff coDstruction is attached as Annexurc 3'

m. Gcueral Assetl:

The following, if they exclusivcly or primarily pcrtain to thc gcnerating

stations or projects. rcferred to in Para I & II above or activities related to sqch

'nerating stations or projecls:
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Special tools and equipment, material handting equipment, earth nov&i, ,

bulldozers, concrete mixtures, cranes, trailers, heavy and tight vehicles,
fumihrre, fixtures, officc equipment, air conditioners, refrigeratots, computcrs
and sigtral systems, spares, consumables, raw materials, lands anrl civil
works installations including dams,. banages, cahals, irnnels, penst6cks,
roads, buildings, sta{f quafters, rest Louses, properties and struotures and
their associated buildings, schools, dispensaries, testirg laboratories and -

cquipmcnt, workshops, works in progrcss, machinery ard equipment sent for
repairs. sciaps and obsoletc,

PART U

. FT]NCIIONS AIID DUTIES OF KERAI,A STATE EIJCTRICITY
BOARD LIMIIED

(sBU-G)

The functions and duties of a Generation Unit shall be:

. 1. To idcntit potential for and verifu the feasibility of, establish, operate
and maintain generating statiotrs, tie-lincs, sub-stations and dedicatcd
transmission llnes (up to the evacuation yards), connected thorewith in
accordance with the provisions of the Act or the rules or regulations made
thercunder-

2. Generation Unit nay supply clectricity to any licensee or any consumcr
in accordance with thc Act and the rules and regulations made there\ndcr
through SIIU-D o? Kerala State Electricity Board Limited.

Cctreration Unit shall:-

(a) submit techqical dcrails regarding its generating stations to the
Appropriate Commission and thc Authority;

(b) coordinate with the Central Transmission Utility or the Starc
Transmission Utility. as the case may be, for transmission of thc
elcctricity generatcd by it;

(c) comply with the ditecdons of thc Statc Load Despatch centre.

Any other functions, duties and responsibilities entrusted by the
State Govemment or as reguired under the Act.

toe20t9.
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ScHsourr A3

(Ee Clauscs.3 and S)

DISTRIBUIION SUFTJNDNRTAKINGS

PART I
ASSETS AND LIABILIIIES OF KERALA STATE EI,ECTRICUY BOARI)

Un/mED

(SBU-D)

The Assets, liabilities and procccdings belonging to thc Kerala Statc
Electricity Board conceming thc distribution of clectricity in the arca of supply in
the state of Kcrala exc€pt in thc areas of othcr disrribution liccniccs iucludins
but not limited to thc following:

L lllstrib ution Assets:

All 33 kY 22 kV, 11 kV, Lf (Sinele phasc 2 wirc to 3 phasc 5 rvire).lincs
(with overhead lines aerial bunched cables and undcrground cablcs) and
subststions on different types of supports with various sizcs of conducrors
and step up/step down transformers, brcakers plotcctivc and mctering
devices and contrdl rooms, testing laboratories, lands (including right of
way), buildings, roads, service conne,:tions and installations insidc
consumer's premises, street lighting and signal systems owned by or leascd
to the Board but excluding fittings, fixturcs and installations o*,ncd. by
private persons or local authoritics, including any of thc abovc asscls undcr
construction as on effective date of transfer.

II. Gcncral Assets:

Thc fotlowing, if they exclusively or primarily pcrrain to thc abovc
. m€ntioned distribution systems, properties or projects ot activitics rclatcd to
such distribution systcms, properties or projccts:

(a) Speciat tools and equipmeng matcrial handling cquipment, carih morcIs.
bulldozers, concrcte mixtures, cranes, railcrs, hcavy and light vehiclcs,

.. furniture, fixtures, office equiprncnt, air conditioners, comprcssors,
refrig€rators, computers and signal systcms, spares, consumablcs, raw
materials, lands and civil works installations includirg roads, buildings,
staff quarters, rest houses, propcrties and structures and thsir
associated buildings, schools, dispcnsarics, testing laboratorics and
equipmeot, training centcrs. workshops, rvorks in progress, machinery
and equipment sent for lcpairs, scraps and obsoletc.
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$) thc offrce establishmcnt, buildings, lands and all*other assef,iS:i
covered elsc\ryhcre in this schedule, which are predominantly occupied/
uscd for thc activitics of Distribution Underakings as on the effcctive
datc of transfcr.

, PART II
}UNCIIONS AI\D DLTIIES OT{'K[RAI,A SUITB EX,ECTRICITY

BOARD IJMIIED
(SBU-D)

The fimctions and dutics of Kerala Stare Elecniciry Board Limited (SBU-D)
to act as distribution licensee to develop and maintain an cfncient, co-ordinated
and cconomical distribution system in its area of supply and to supply
clectricity in accordance witt the provisions contained in the Act and further
dircctions of the Kcrala State Electricity Regulatory Comrnission.

ANNExuRr, I

S[ Transntission-Lbtof-Substutiots
N0. as or, 3I-3-2012

0) Q)

400 KV Substations

I Madakkathara

220 KV Substations

I Arcacode

2 Brahinapuram

3 Edamon

4 Edappolr ,

5 Kalamsssery

6 Kanhirode

7 Kaniambctta
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8

i0

a
14

15

t6

t7

lKv
I

3

5

o

7

8

9

t0

ll
t2

14

r5

l6

Kanjil&ode (Patal*ad)

Kuadara

Malapparamba

Mylatty

Natlalam

Pallorr & New Pallom

Pothencode

Shomur

Thalipparamba
'Vadakam

Substation|

Adinaly

Agasthyamooz.hi

Aluva

Ambalappuram

Aroor

A.ruvikkara

Athani

Attingal

Ayarkunnam

Ayathil

Ayy^npuTJ;a

Azhikode

Chakkittappara

Chalakkudy

Chavara

Cbeld

Chellanam

Switching Station



18 Chengalam(Ifumankom)

19 Cheagannoor

n Che4rlassery

2l Cherpu

2. Chenrpuzha

23 Cheruvathur

24 Chevayur

.25 Chowa
26 Edappal

n Edappally

^ 
Edarikkodc

D Edathua.

rt Eoayar

31 Erattupctta

n Fzhimata

33 Guruvayur
g Irnjdakkuda

35 Lifty
X Kadavanthra

3',1 Kalladikkode

38 Kaloor

9 Kandanad

4 Kandassankadaw

4l Kanhangad

A Kanjikkode

43 KanJ-iklorld

4t Kasargodc(Vidyanagar)

45 Kattakkada

4 Kavanadu
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75 Mavekikkara

76 . Mcdical CoLlege (Tvm)

n Mclattoor

n . Mcppayur
'19 Mulleria

80 Mundayad

8l Muvathpuzba

82 Nadapuram

83 Nedumangad

U Ncw Vytila

85 North parur

86 Ollur

U Onappalam

88 Pala

89 Panoor

90 Pardi

9l Parassala

n Parippally

% Paruthippara

paftanamthitta

95 pathanapruam

% Pathiripala

C7 Pazhayangadi

98 Payyannur

I Pazhayauur

100 Perumbavoor

101 Pinarayi

lO2 Piravom
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lE Ponnani

104 Pothanikkad

105. Pullaz.hY

. 106 Plnalur

107 Punnapra

1G h.lniayukuttm

109 Ranny

110 RaYonPuram

111 Sasthamcotta

112 1'echnoPark

1I3 'IERI-S

114 Thalassery

I 15 Thirumala

116 'l'irikkodithaaam

117 Tbycattusscry

118. Tirur

119 UdurnPanoor

ln Vadakara

nl Vadallencherry

1?2 Vaikm

' 18 ValaPPad

124 Varkala

\E Vcnnal&ara(Palal*ad)

l?5 ViYYur

ln rv?rila

128 WalaYar

lA Wisland :

i30 - WadakkcnchenY

131 Wcsthill
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a)0)

I Adoor

Z Alapuzha

66 KV Substations

3 Ambalapparamba(Mavoor)

4 Anchal

5 Aagamali

6 Ayoor

7 Changanassery

A iUer&au

9 chitnr l

l0 Chumathara I

''-'..rr l1(u|Kl(ara i

12 Edathala

13 Emakulan (North)

14 Ettumanoor

l5 c I. S. Fort Kochi

16 Gandhinagar

t7 c L S. LA Complor

l8 G I. S. Marine Drive

19 G I. S. power House

n KaH<anad

2l Iknjirappolli

D. Karurampully

A Karimanal

2! Karukutry

25 Kar.unagappally

% Karuvatta



. .i ? Ikttappana

1 A KAttoor

A Xff Onnmed)
30 Kizbald<mbalan

3t Kochin Shipyard (Pcrumanoor)

9 Kochupampa

.33 Kodungallur

A Koodal

35 Koothatnrhrlam

. 5 Koratty (Madura Coats)

n Kothaarangalsm

38 Kottayao

3 Ifulanavu
,t0 Kuraiilangad I .

41 Kuthumunda

A, Kuthuparamba

€ : Kuttanad
' 4 ituttikattw

, ul5 Md'
'6 Mananthavady

. 4f - Manjeri

48 Mankave

ry Mulavukad

50 Mundakkayam

5l Nangiarkutangara

I Nedrmkandom

53 Nedrmpoil



.1
i
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I
a

4

5

6

7

E

o

10

a'
LI

14

15

l8

l9

n
2l

2

24

))

x

1

I

'

'

i.

;
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n Kahdy

a
n Kanambalam

30 Kallettmkara

31 Kalloorkadu

n Ka$erta

3 Kannur Totvn

A Karukachal

35 Kattaran

Kidangoor

37 Kodiyeri

38 Koduvalrur

39 Kongad
q Konganaur

4l Konni

42. Kooriyad

43 Kcvappady
q Koratty

!5 Kurumassery

4 Kuruppambady

47 Kuthiatirodu

48 Kuniyatror

4 Ma-karaparambl

g) Nlaniyarapara

5l Mannar

52 Mazhuvannur

53 Meenakshipuram
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Y Meenangadi

55 MeladY

55 Mullassery

tl Mullo*am .
. 53 Mundur

I Muthalamacla

0 Nadukani

61 Ne€leswardtr

' 68 Ollur-Putltur

, A Oclfra

. 66 Othuldorng4

.. 66 'Prdinjarrthtxa

d', Pail€ .

6 i.UOor

A Pallassena

T ?araPrPukara

7l PardpPur

T2 PaAVaLm Gannur)

73 PsriYann (ltriisur)

A Pattrmbi

75 Pa$ikadu

76 ?aYYanaur Town'
' 7 iaztrassi

n P€rla
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81 looyappally

P. Pulamanftole

A Pdpalty

b Puthenvelikkara

85 Puthiyatberuvu
' 86 Puthoor

87 . Puthur

88 Ramautn*ara

d, rQrnapuam

S Ranny-Perinad

9l Sreckrishnapurarn

m. litrui
S ltakazhy

I 'llrambatamanna

95 Thavanoor

% Tlazhekkode

t t r mnraavaya

S 'lbiruvallw

I Tholambm

lm lbottada

lOi Thrikkarippur

l@ Thrithala

100 Upputbara

104 Unni
105 Vadal*ekksra

106 Vadanappally

lfi Vagamcrn
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(l) (2)

lffi ' Valluvamtrum

t@ Vannamada

ll0 Varapuz,ba

111 Velanthavalam

112 Vellagalloor

113 Vcllanur

114 . Vellarada

il5 Vellikulangara

116 I Veqianrnnoodu

tl7 Vergola

1i8 \iithura

. 119 WandoDr

\n West Elery



IJ

CEI\IER1$II\G STAIIONS

GENERIItr\G STATIONS (ss on 3l-3-2012)

Arnrtxune-l

,Sl No. Name of Station Installed Capacitl,
(MW)

(3)Q)0)

L IIYDEL

I

2

4

5

o

7

8

9

l0

t2

IJ

t4

IJ

to

17

l8

l9

Chenbukadavu Stage I (2.7 MW) :

Chcmbukadalu Stagc II (3.?5 MW)

Idamalayar-Unir I, II
Idukki Unit I-VI

Kakkad Unit I, II
Kallada Unit I,

Kuttiyady Unit I-Il
Kuniyady Extension

Kuttiady 1'ail Racc

Kuttiyady Additional Exrensjon

Lower Meenmuny Unit l--nl
Lower Periyar Unit I-[I
Malampuz-ha

Malankara Unit I-
Mattupetty

Naiamangalam.Unit l-
Ncriamangalam Extcnsion

PLs.E

Pallivasal Unit l-ry

2.70

l.l I

75.00

780.00

50.00

i5.00

75.00

50.00

J./)

100.00

3.50

180.00

,sn

10.50

2.W

52.65

25.W

16.00

37.50

E06t2019.
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2r

n
23

24

E

n
8
E

Panniyar Unit l, II

Pcppara

Pooziithodu Small HeP

Poringalkuthu Unit I-tV

Sabarigiri Unit I--Vl(Unit # lV Und'x Rcbuilding)

Scngulam Unil l-IV

Sholayar Unit l-l
.Uruni I (3.?5 MW)

Urumi II (?.4 MW)

Ranni-Pcrirnad

Hydcl fou

I Thermal

BrahmePuran Unit tr-V

Kozhilt<ocle r)issel Po\tcr Plant Unit I-\11I

-lhermal Total

m Wind

Kanjikkodc (9 x 0.225)

\\4nd 'Iotal

l'otal Insta cd Capaciry (I l' II + IIt)

32.m

3.m

4.811

32tn

?80.00

48.0)

54.00 .

3;15

2.40

4.00

l-44.1,8()

106.60

128.00

z.a)\

2.02 5

2185.4 2S
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ANNIXURI]_,J

GIIJNERAT'ION PIIOJI]CTS UNDER CONSTRUCTION AS Ol\' 3I-3-20I2.
.! Ongoing Schcmcs

l. Pallivasal Extcnsion Scheme

2. 'l hortiyar IIEp

3. Sengulam Augmenration Scbeme

4. Charlankottunada II
5. V angd SHEp

6 Peeclu SHEp

7 l3arapole SHEp

6. Kakkayam SIIEp

9. Perumthcnaruvi SLIEp

10. Chimmony SI{DP

ll. Sabangiri (Addl. Capacity)

ts, 'l'cndered Schcmcs

L Arhtapilly UDI) .
2. ManLrlam HEp

3. Vclla&ooval SIIIp
4. Poringalkuthu SIIEp

5. Anakkayam StILp

6 Adyarpara SHIip

60 MW, 164.9 Mu

40 MW, 99 Mu

-85 Mq

6 MW; 14.?6 Mu

7.5 MW, 22.63 Mu

1.25 MW, 3.286 Mu

15 MW- 36 Mu

3 M-W, 1,0,,J9 Mu

6 MW 25.?7 Mu

2.5 M[ 6.7 Mu

. 6O MW 239 Mu

163 MW 223 Mu

40 MW, 82 Mu

3.6 MW 12.17 Mu

24 MW' 45.02 Mu
' 

7.5 Mr[" 22.83 Mu

3.5 MW 9.01 Mu
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Scupnun - B

lSee ctause 6 (2)l

. RI'.VESTINC OT'PERSONNEL

COI\D- ITIONS OF RF-VESTING

The rc-vcsting of persormcl shall.be subject to the following conditions:-

L Re.vestiag Schemc for ctriployees

1. Thc re-vesting of personnel shall bc subjcct to the terns and
conditions contained in scction 133 of thc Act.

Z From the &te of publication of thc notification of this sccond transfcr

schemc, thc p€rsonnel of the Kerala State Elcctricity Board shall stand

assigned to the services of the Transferee and they shall continue to

officiatc in dre place where they are posted on the date of re-vcsting
and thereatier shall be uadcr the disposal of the Traqsferc€.

3. The Transferec shall absorb all pcrmanent eligible personncl so

re-vested to it in its pcrmanent scrvices and the'personncl shall form
part .of the services of the Transferee, in the post, scale of pay etc.

of the SBUs. Howcver, thc responsibility of managing the personnel

shall be witb the Kerala State Electricity Board Limitsd. i

5. (a) r.\otwithstanding anything contained elsewhere, the Transferee and

the Sate Governmeut shall be joiltly and severally responsiblc to
duly make all such payments to thc personnel in respect of th€
rights, responsibilities, liabilities and obligations and personnel

related mattcrs including the statutory dues such as salary, wag€s,
graluity, pension, provident fund, compensation, terminal and

retirement benefrts till the date of re-vesting and thcreafter by the

Transferee.

l.

I
i
I

F

I
:
I
i

I

I
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(b) Kerala State Elechicity Board Employees, Welfare Fund-fr,ill
r,nanaged in future in the same Eanner a8 at pr€sent andexisting rules and regularions will continue to
runchonrDg of the Employees Welfare Fund.

govern

S.ub]_":, a the provisions of the Act and this Scheme, thc

::::,.',:-:i':,:-1,: modi! or frame new reguradons gol,".ii,,g
1,o.nd1ti3ns 

of service of personnel *_r"""d;; ;;;;;;;;'
this Schcme, w.ith the consent of Governnent. but-;"-r*,;;
lll:l1lT;_1t::*ces end othcr pecuniary benefits _"r"arne

1""::.1..:T: :* e.flTqve da.te 
"r "*.i",,i"rr,,;;,;."-'', ;";inferior ro those applicable to rhern immediatefi;;ff;;Jr*

The State Govemment will fund t 3lg6 Crores over a period of next l0years to Kerala qtat€ Electricity Board Limited on 
""nuifi"ri.'ro,mccung the untunded terminal liabitities.

ll-:-*":, of 
.all 

stanrtory aad other schenes and emplo,yment relatedmattcrs including the provident fund, gratuity, p"r;;;-;;;;;",
superannuation firnd or any other firnd 

"."it"d o, ex;;in; io; thebcnefit.of the personnel, thc Transfcree *"ff *ra..J"e*"i fl, O"erstwhile Board or Kerala State Electricity B;"r;.;;;;;";,,p,rposes, rights, pbwcrs and obligations of-tfr" "r.*iil" so;,,
Kerala. stare Elecricity Board and o" ."*i"; "il"-ffiJil; *treated as continuing for the purpose of the above.

The State Covemment shall notiS 
:,ppropriate arrangements in regardto the funding of the rcrminal benefits to'the *t;il; 

""n 
rio*on the date of the tansfer of the personnel fr"rn tfr" "i.*iif"'s;ra.As per actuarial valuation carried out uv *girt"r"j'""i.J]'an"provisional figure of untunded liabitity is "pp.*#.f"'i;;;;;"r.,

such time 
"r.uog"-"nt. are made, tt 

" rrunri".""lii#io,"
-o,:^1":Ti:jY, 

te jointly and severally responsible i, Arrv .*"such pE/ments to the existing pensioners as well as the personnel wtoretirc afrer the date.of transfer but before ,t" "rr*g".J* ul"lu, rnpLacc. The Srate Goverument, Kcrala shte Eb;;;;"J;#d;.
cmployces' uaion may elter into b tripartite agrc€ment i" ;;l;;;""of. the promises and mutual conditlons ,"ri";i;;;;;:-ri-"r.1",
Tripartite Agre€ment is appendcd as Scbcdule-€. -.--'- " -'"'

as on 30:9-2011; Acnurial valuation of temrinal fi"Uifii* ut'i" tirrJ' .f
:TY]l be made as provided undcr claus", (jt;,hb;;;";ili i
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ll.

Kerala State Electicity Board Limited will issue two scrics of bonds to

a Master Trust:-

. (0 20 year bond with a couPon ratc of l0% p.a. for t 5021 Crorcs.

. (D 10 ycar bond with a coupon t le of 9yo p.a. for { 2039 Crorcs.

Bonds will be issued to the Master Trust to meet thc liability of
pension.etc. in futurc from the interest and principal repaymcnt from
Kerala Statc Electricity Board Limited against thc bonds issucd in
favoqr of Master Trust With tlese.arrangemcnts thc Master 'lrust will
have a liability tou,ards peosion etc. of { 7584 Crorcs (approximatcly)

as on 30-9-2011 witb matching investmclts in sccuritics issucd by
Kcrala Statc Dlcctricity Board Limited for { 7060 Crorcs only-

Another { 524 Crores will be funded by State Covcmmcnt through
budgetary provision over next 10 years in cqual installmcnts as pet
c O. (lels.) No.431201I/PD datcd 3-11-2011.

State Governmcnt wiu p€rmit that thc clcctriciry duty collcctcd by
K€rab Statc Electricity Board for a pcriod from 1-+2008 to 3l-3-2012 to
be rstained in thc Kcrala State Elcctricity Board Limitcd as its
contribution for funding thc tcnninat Uabiliry

In addition to the intercst on bonds and icpaymcnt of principal,
Kerala Statc Elcctricity Board Limied will bc palng the annual pcnsion

conhibution ba.sed on actuarial valuation to thc Mastcr 'lrust in rcspcct
of pcrsofflel transferred to Kerala State Electricity Board Limitcd.

1'hc unfundcd liability upto the date of transfcr will bc bomc and
sharcd between the Statc Goveluncnt and thc Kerala Statc Electdcity
Board Limited. Any addition to the liability of{ ?584 Crorcs will be
borne and shared by the Statc Governmcnt and thc Kcrala Statc
Electricity I3oard Limitcd in the ratio of 35.4 : 64.6 rcspcctivcly.

All proccedings including disciplinary procccdings pcnding against the
personnel as on the datc of vcsting and initiated thcreafter till
r€-vesting which rclates to misconduct, lapscs or acts.of commission or
onission committcd beforc thc datc of rc-vesting, shall not abatc and
may be continucd by the Trarisfcrec.

The oersonnol re-vested to thc Transferee shall bc dcemcd to havc
entered into an agreemeart with the Trausfcrec to rcpay loans, advanccs
and other sums due and pcrform obligations undcrtakcn by thcm to thc
Kerala State Electricity Board which remain outstanding as on the datc
of the rcvcsting in the same manner and on thc samc terms and
conditions as cxistcd prior to the vcsting.
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'Ihc transferee shall make all payrnents due to the personnel in the-.samc ma.nner and on the same terros and conditions tnai oCsG prior to;re-vesting subject to relevant Long Term Settlemcnt n"gotilUoo. aoAiagreements_crlered into from_ time to time cxcept ii the case oqpayrnent of Terminal benefits, which shall U" aOmlnl!rciea*iiougt ttrelMaster Trust. 
:

12. Payment of pension of p",r11n1"1 yho. h_uy:_l_oiogg tt" s"rvi"e iniKcrala Statc Electricity Board^ on_or after f -+ZO ij wUiU" !."*r.a uy1thc National pension Systern q!ls) 
"ddt"d 

_0" 
-rio 

irujlrti+s/20r,(PRc/33s/2013), aated s-+-zbrg ;"a t[" c"r"r-r"enl;d ilfiHland guidel.incs issued &om ri-" to ti-i-io tti.reeiii."--'" ' 
,

13. K-erala State Electricity-Board Gendral provident !-und in respect ofjeurploye€s on the rolls of Kerat sate Electriciry Board ; _ li:f_zof l iwill contrnrre to be managed in.the same maDner as at present and th€ :cxrsrng rulcs and regulations will continue t" g.";;Jf;;"G;;
lhc Provident Fund.'llc Government lr exeriise of plwei-fonr"rred
ll,*:::.:,-"^"- ql of the section r 

"r 
tn" i,."ia*,'i',iT o",, ,szs,wrrr rssue nccessary noUfication to add the nahe of the Kerala StateI-lcc-tricity Board l-imitcd, in the Schedule io G-irJJ.;r'erra e", "f1925 to errJay the benefiB undcr the Act. The 

"rpf"*"J ,*rt"a fr.-l-4-2013 arc coverej undcr tlrc Narional p" i"" iyri.. d6'SJ _O 
"tUnol come uoder thc purvicw Of the Kerala Staie Eleitricitv SoardGcaeral providcnt runo construrga uaaii,n" it"-rfr.iit*i n., or1925. Inter-transfcr of Genqd piovidcnt l_a *irl- p.^ilJf*a i,banncd and siparare furds shalt be mainraioee f*-;;.;;-fi;d,

14. Nothing contahed in this Schene shall apply to thc personnel of theStarc Government or othcr organisatioo, .iriio *" 
", 

j*"t"T", o tU". 
5,1i1" Srare Electriciry Boari as oo out.. of tt 

" 
i"_u"Iri['i"t .."f,personnel shall continue on dcputation to the 

.fransfcree titi"tl" 
"*pr.yof thc rerm of dcputation.

Redrcssal of gricvances regarding allocation
l. 1tre euiployecs of the Transfcree shall be allowed to raise grievalce, ifany to the Committee for Redressal of Grievances lCffg *il"l _U"U U"constituted by the Goverornent of Kcrala to address ,,j"n ir",,"".
2. The Committee for Redressal of Grievances (CRG) shall consider.thegrievanccs of tbc employees of thc transferee *i,ir,r-o o"iilj or.i*monrns trom the date of issue of the notification oi the second

transfer scheme.

3. Criteria and procedure for consideration of cases will bc decided by the
Corrunirc€.
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ScUEDULa 
(C'

tsre Clause 6 (8)l

, 
. TRIPARTTTE AGRT]EIVIU\TAIVIOI\G @\IERNMn\T OFKM,AI,A

KERAI,A Sf,{IE ELECTRICIIY BOARD LIMIIED Ai\D I(SEB
UUPL0YEES'pMONS

Tbis tripartite agreement entered into this.......................day
of....................................................(month & year) among Governmenr of Kerala

. reprcsented by the Additional Chief Secretary !o Govemrnent, Power Deparutrent
(hereinafter called the "State Governmenf) of the fust part;

: And

Kerala State Electricity Board Limited (Corporate Identity Numbcr
IX0100KL2011SGC027424), a company incorporated under the Companies Act,
1956 having its Registered Office at Vydyuthi Bhavanam, Pattom,
Thiruvananthapuram-695 004 represented by irs .Chairman and Managing
Director (hereinafter called "KSEB Ltd.") of the second part;

And .

The Unions representilg workmeir ald o{Iicers of the entwhile Kerala Fate
Electricity Board (hereinafter called "Union") represented by their autho{ized
ofrce bearers as listcd below of the third pan. 

I

SI. No. Nane of the IJnion/Associstion Regis/:'Ition
Numbar

Authorisid
Represenlaliye
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l. WHEREAS, the.Government of Kerala as per G O. (Ms.) No. t|lzloi0glpD
dated 25-9-2008 no.tified the Kerali Electsiciry First Transt" Sote ZO0S fon tb"
purp_ose of 

-vesting 
of functions, properties, interests, rights, obligations andliabilities of KSEB to State Government on the terms agi"J'" lv fsEg _a

State Goverrment,

2 Wuenr,rs, the Governmcnt of Kerala has notified as per G O. .....-......
dated.......................the Kerala Eletricity Second fr_.fo S"floo" 6ni.;;;j,2013 for re-vesting tho functions, properties, intercsB, rights, olligations andliabilities of Board / KSEB from State Governnent ,o'I|"i1"'S1lL Electricity
Board Limired and also for the trarxfer of personnel of rhe 

"nt*nit" no"rOn<SfSto Kerala State Electricity Board limited and for dctermiJog L" t"r_" uoaconditions on which such transfers aud re-vesting shall be mads.

3. WHEREAS, the State Governnrent, the KSEB Limited aDd the employees
and officcrs of the Board/KSEB are desirous .of. ent"ring into * 

"gr""."ot tocnsure the service conditions consequ€nt to the rc_vesti-ng as envisaged uaderthe Electricity Act, 2003 with ! view o facilitate ,o,"on-i"or"-*"tion of there-vestlng scbcme,

-4' Now, THE.EF.RE, in consideration oi trre promises and mutrral coaditions
set forth herein, it is agr€ed by and among the iarties * f"ll";, 

-

(l) h so far as this Tripartite Agreement is concemed:

O 'Board" means Kerala State Electicity Boad constituted under
Section 5 of the erstwhite eletiricity (Sopplv) il i;;;(54 of 1948), of which all functions, p-p"ni"r, ,tt iri..*o,
asscts, liabilities and personnel were vestcd in ,t" S,n 

"Governnent in the name of ..Kcntla 
Stue *"U"ity no*a,i"il

the notification of transfer scheme datcd 25-9_200g;
(u) 'iY.'.*l" Sate Elc:ctricity Boar! (KSEB),, meas fte undertakingsof tbc Board yestcd in Govcrnment of Kerala throupi

notification vide S.RO. No. 990/2008 dared 2S_9_200t b;;:;
Statc Covemment is adurinislering the functions .f ,n" n'"*C i,
appointing the Special Officer and a Managing Comnitt"" dX ;;
date_of re-vesting of the functions, p.p".tlJr, irrt"r"rt., Jgrt",
liabilities, proccedings.and personnel to the transiere-e ii
accordance with the Electricity Act, 2003 and thc Kerala
Electrigity Second Transfer @e-vesting) Schcrne, 2013:

60d2019.
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(iif (Kerala Stste Dlectricity Board Ltd.'means the Company
' incorporat€d under Companics Act, 1956 (l of 1956) wholly

owncd by thb Government of Kerala, in which the,Govemment
will re-vest lhe frrnctions, properties, intercsts, rights, liabilities,
proccedingr acd personnel in accordance with subsection (2) of
Section l3l & Section 133 of Electicity Act, 2003 and thc Kcrala
Electricity Second Transfer '(Re-vestrng) Scheme, 2013;

(iv) (Meeter Trirst" rneans. the Trust to bc constituted to manage
the funds and to disburse terminal benefits, pension etc. and
ensure inter€st of thc existiog pcqsioners and the personncl
transferrcd to the Kerala State Electricity Board Limited as on
thc date of revesting as rcgads payment of Terminal Benefits as

defined in the Kerala Electricity Second Transfer (Re-vcsting)
Sc.heme, 2013.

The SLte Governmcnt and the KSEB Ltd. hereby guarantee that:

(a) There will be no retrenchmenl of enployees for any reason and
thcir status/services will be protected.

(b) All the existing perrrarcnt employees will be absorbcd to KSEB
Ltd

(c) The terms and conditions of services of the existing employees
such as promotions, transfers, wages, compcnsations, lcave,
allowances etc. upon transfer to KSEB Ltd. shall continue to be
regulatcd by existing regulations/servicc rulcs in vogue and is
guaranteed to continue as indicated hereunder.

(O With-ftgard to wage./pay rewision, thc prescnt systcm of pcriodic
bipartite negotiations and agreements shall continue.

(e) The State Govemment and KSEB l.td. shall take all stcps to
assure the payment of pension including deamess relief and
oiher teminal benefits of the existing employees and pensioncrs
as on the date of revesting, in the samc pattcrn as on today

' including pcriodicdl revisions as applicable. To cnsure this rhe
Govemment has allowed the KSEB Ltd, to retain the elecriciry
duty collected for a limited initial period upto
crores per year and the Govcrnment is open to review this
retention based on the adequacy of the corpus fund thus
cr€ated.



83

(f) All the existing welfarc measures for fts 6xisri\ .6p18..." u6
on the date of re-vesiing, like the scheme fo. io-p"s.ioo"r"
appoi ment, medical reimbunemenq famity pcnsion, commutation
of pension, voluntary retirement, invalid pension etc. shall bc
condnued.

(g) All benefits of the services rendered by tbe existing employecp
in Board/KSEB as on the date of re-vesting shall 5e protecte<l
and be given full effecr

(h) the period of service of the existi'g employees under the Board/
KSEB and under KSEB Ltd. shall be treat€d as continuous' service for the purposes of the service benefits'ind tcrminal
bcnefits payatle to the pcrsonncl.

(i) AU the existing welfare benefits to the retired employees shall
continue. All obligations in respect of payment of pcnsion and
other retirement benefits iacluding provident fund, tetfaje fi.lnd
superannuation pension, encashment of leave 8nd gratuity to
rhe employees who have retired and who are going to be rctired
from the service of the. Board/KSEB as on tho date of ire-vesting
shall be the liabiliry of the KSEB Ltd. and in respect of all
statutory and othcf schemes relating to the employecs existing
on tbe dat€ of rc-vesting, KSEB Ltd. shall stand subsrituted for
the Board./KSEB to all iirten* and pu4roses.

(j) The employees ofKSEB Lrd. will be paid gratuity as per the
Payment of Cratuity Lct, 1972.

ft) Liabilities in rcspect of gratuity and superannuation benefits sball
be transferred to the ,Master Trust' to be constituted under the
Indian Trust Act, 1882. To meet this liability the KS.EB Lrd- wiu
issue bonds to the Master Trust to the extent of the uafundecl
liability of t 7584 Crores as on 30-9-2011. Keiala State
Electricity Board Ltd. will issue .two serics of bonds to the
Master Trust.

+ 20 year bond with a coupoD rate of l}yo p.a. for t 5021
Crores.

t 10 year bond with a coupon.rate of 9yo p.a. for { 2039
Crores.

Another { 524 crore will be.frrnded by the .Govemment through
budgetary provision orr'er next ten years in equal inslallments as per
GO. (Ms.) No.431201l/pD dated 3-11-2011.
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State Government also agrees that tbe electricity duty collected by
KSEB for the period from 1-4-2008 to 3l "3-2012 will be retaincd in the

Kerala State Electricity Board Limitcd as :ts contributioD. for funding the

tcrminal liability.

In addition to the above, the KSEB Ltd. will pay thc annual
pcnsion contribution. based on aptuarial valuation to thc Mastcr 'l'rust

in respoct of the personnel transferred to KSEB Ltd.

The unfundcd liability uptoithe datc of tmnsfer will be bomc and

sharcd between,the State Govemment .uld the Kcrala Statc F,lcclricity ,

Board Ltd. Any addirion to thc liability of ( 7584 Crores will bc Sornc /
and shared by the Stale GovcrnJncnt and thc Kerala Statc Elcctri;it!
Board Ltd. in thc ratio ot 35.4 : 64.6 rcspcctively.

'fhe liability of { 7584 Crores to the Master Trust vill bc fundcd

as per clause 5(9) of the Kerala Elecricity Semnd 'fnnsfcr (Rc-vesting)

Schemc.2013,

The KSEB Ltd. shall pay thc Master Trust, thc accrucd intercst'
on the above bonds for the financial year on thc first day of llpril
evcry year.

All thc cxisting agrcements/settlcmens and liabilitics of KSEB

and Board shall be honoured by ihe KSEB Ltd.

'fhe sxisting employccs uansfcrrcd to the scrvice of the KSEB

Ltd. shall be dcemcd to have cntcred into aq agtecmcnt/
scttlemcnt with KSEB I-td. to fuifill thc obligations assumed by

them with the Board / KSIB including in respcct of repaymcnt

of loans, advances and othr:r sums due which rernain
outstanding from the cmployees on the cffective date. Thc

transferce shall make all payments duc to the personnel in thc

(n)

(o)
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sarnc manner and on the same tcrms and conditions that existed
prior to re.vesting subject to relevant LTS negotiations and
agreemcnts cntercd into from tirnc to time except in the case of
payment of Terminal benefits, which shall bc administercd
throuph the Master 'l'rust.

Payment of pension of pcrsonndl who have joined thc scrvice
in KSEB on or after l-4-2013 will be govcmcd by the National
Pcnsion Systcm (NPS) adopted vide BO (FB) No. 843/2013 @RC/
335t2013), datcd g-+2O13 and thc Govcrnmcnt ordcrs, Circulars
and guidelincs issued from timc to time in this rcgard;

KSIIB Gcncral Providcnt Fund iit respect of cmployces on the
rolls of KSEB/Board as on 3l-3-2013 will continue to be
managed in the same manner as at prescnt and thc existing rules
and regulatioDs will ccintinuc to govern thc functioning of fhe
Provident Fund. Thc Govcmmcnt in excrcisc of powers confcned
by the Sub section 3 of thc Section 8 of the providcnt Fund Act.
1925, will issuc ncccssary notification to add the namc of the
Kcrala State Electricity Board Ltd., in the Schcdule to thc
Provident-Fund Act of 1925 to enjoy the benefits under thc Act.
The employees recruited from l-4-2013 arc covered under thc
National Pension System (NpS) and will not comc under the
puwicw of thc KSEB Gcncral Providcnt Fund constituted under
the Providenr !'und Ac( of t925. Intcr-hansfer of Gp Fund witb
pension fund is banncd and scparatc funds shall be maintaincd
for pension fund. '

All official procccdings including disciplinary proceedings
pcnding at thc timc of re-vesting shall bc dealt with by KSEB
Ltd.

All thc existing workload norms will be contitued and changes
from time to time will be finalizcd through mutually negotiatcd
scnlcmenLs.

All thc appoinhncnts now being done through the Kerala public
Service Commission in accordance with the provisions of the
Kerala Public Service Commission (Additional Functions) Act,
1963 will continue as suoh and amendmcnts in this respect, if
rcccssary, will be notified by the Gov€rnment.

(r)

(s)

(t)
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(u) Thc Statq Govsrnment shall ensure that KSEB Ltd' ftrlfills all its

commitments as agreed upon above and Govcrnmcnt will issuc

nccessary orders to this effect'

t This Tripartitc agreemcnt shall be rcad in conjunction with thc

Kcrala dlecnicid Second Transfcr (Rc-vesting) Schcmc' 2013'

IN WIINESS WHERtrOF, the Parties hercto have causcd this Agrccmcnt to bc

o""o*a ty their duly authoriz-ed represcntativcs ON TIIE DAY MON|II AND

YFAR FIRST HERM{ABOVE WRIT'IEN.

SIGNED by ............'......:

Additional Chicf Sccretary

Powcr Departmsnt.

Govemmcnt of Kerala.

For and on bchalf of the Govcmment of Kcrala
(Of the Ftst parr)

Witncss
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Signcd by Shd.......................... Witnoss

Cbairman & Managing Dircctor

Iior and on bchalf of Kcrala Slate Elccrriciry Boad Ld,
\rydyuthi Bhavanam, Panom.
1\iruvanantbapuram-4

(Of drc Sccond part)

.t/.

Nane of Signatory
'Nume of the Union/Association

Registration Number

For and on behalf of the Llnions
t'cprcsenting workmen and ollicer"

(Of the Third pan)

Signature Ilitness Signature oJ

witness
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ANNOXUREII

MINUTES OF THE MEETING IIFLD BY THE ADDITIONAI' CHIEF SECRETARX

(PCJWER'I AT 2 P.M. ON 17N2T2013 TO DISCUSS THE RECONCILIATION AND

NETTING OFF OF DIJES BETWEEN GOVT. & KSEB

Prcsenti 1. Dr. Nivedita P Haran'

Additional chief Secretary eower)'

2. shd. IcK Unni,

. . Chiet Electrjcal InsPeclor.

3' Shri. S. venugopal

- Direcior (FiDance ), Kerala gtate Elechicity Board Limited'

4. Shri. M.Radhakishan,

. Addidonal Secretary,Finam€ Depaftrent'

6. SmL Rema P- Nair.

: i 
tJnder seqetary' Power DepaGieDL

_:-
ower) in the 'The ineeting began at 3 p m with the Additional chief secretary fPt

Chair. The Additiond Chief Secretary infonned that it has been decided to issue formal orders

on nening off dues and reconciliation of accounts beMe€n Govt' and 
::SEB'as 

on 31-10-2013'

the date of i€-vesd;g of tbe asse6 and liabilities of ihe eFnvhile KSEB ' v€sted in

covemmen!'ioto the K6rala .State .Decricity 
Boad Linied ' after_due con:lllations and

- discussions qith rhe iEI and I(SEB autltorities ; as tbe second Transfer scheme ( Re-

' vesdng ),2013 provjdes for I provisiona) peiiod of one year lor finalipilg the iigur€siof -

unfunded terminal iiabiliq of the nert Cornpatry' as on the dat' of rg-vesting'

2. Tbe Cbief Elecfiical Inspector hforrned tiat Go!t' ' vide G'o' dated 9-1G2012 '

iszued ordeii to na off the dues berween KSEB and Gd!t' as_on 31-03-?002subsequeddy in a

hlgtr lwel meeting held by the..then kincipal Seqetary (Frnance ) on 25'112005 it v/as

decaed lo net off du€s beMeen KSEB aDd Govt a' on 31{3'2006 Hov'ever' fontal ordeE on

' neiirij off of dues trave not been issued by Govt so far' Acclrding ro the CEI' non- indusion

of penal lnterest portion in the accounts in respect of electricity duqj at1d Gther levies bdngs

'sizeaUte aifference inthe dues tlue to Qovernment froo KSEBHe pointed otlt that it would bc

imprcper rc ser off any aEcunt againsr [utuE dues of duty when huge amounts towards duty

and surchaEe collected froni public are pending payment Thdefore it was suggested that
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